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be retiring before the final report of 
the Pay Commission emerges. 

It will be recalled that the Finance 
Minister in his reply to the Unstarred 
Question No. 139 said in this House 
on 1-8-1984 that it was open to the 
Pay Commission to make recom- 
mendations to the Government on 
specific issues even before they sub- 
mit their final report. You are 
aware that one of the terms ot re- 
ference of the Pay Commission re- 
lates to death-cum-retirement bene- 
fit which is of vital importance to 
those who will  be  retiring    shortly. 

In view of the above, I would ap- 
peal through you to the Finance 
Minister—I am happy he is here—to 
see that the Pay Commission sub- 
mits its interim report before De- 
cember, 1984 regarding such issues as 
death-cum-retirement benefit. 

REFERENCE TO THE REPORTED 
INCIDENTS OF  ASSAULTS ON 
PRESSMEN IN RAJASTHAN AND 

ORISSA 
V^felHRI JASWANT SINGH (Rajas- 
than): Mr. Deputy Chairman, Sir, I 
rise to make mention of instances of 
assault on the freedom of press in 
Rajasthan and Orissa. I would first 
like to cite an example of what has 
taken place in Rajasthan. The de- 
claration of a Hindi weekly Angad 
which is published from Bundi was 
cancelled by the Collector of that 
district allegedly because the news- 
paper exposed fake statistics pro- 
duced in the name of successful im- 
plementation of the 20-point pro- 
gramme. The other ground which 
was given to Angad for the cancel- 
lation of its declaration was that the 
Collector did not receive a regular 
supply of the weekly. Now on these 
grounds, or such grounds, the de- 
claration of Angad in Bundi was can- 
celled. 

In Orissa, ever since the ghastly 
incident of the students having been 
virtually killed by the police, we 
have, in the wake of that, seen pro- 

minent, well-known, respected editors 
of journals and newspapers being 
chased by the police into the houses 
of legislators of State Assembly. In 
fact one of them was chased into 
the house of a Janata MLA of Orissa 
Assembly and Police beat up a pro- 
minent editor. This is in the back- 
ground of what had earlier taken place 
when the wife of a reporter had 
been raped and murdered on politi- 
cal grounds. These two incidents 
that I have spoken of in Rajasthan 
and in Orissa, in the light of the dis- 
play that we witnessed soon after the 
Question Hour today—the kind of col- 
lective barracking of the Opposition 
on a non-issue, a kind of command 
performance that was displayed here 
—and in the light of the forthcoming 
elections, raise very seriou3 doubts 
about the ruling party's commitment 
to the code of conduct about which 
the Chief Election Commissioner has 
spoken as also about the whole ques- 
tion of freedom of press. If weeklies 
in Rajasthan are cancelled merely 
because the Collector does not re- 
ceive a copy and prominent editors 
are chased into houses of legislators 
in Orissa and beaten up, then, it is a 
matter of very serious concern for 
the freedom of press and free elec- 
tions which are round the corner. 

Thank you, Sir.   ^ 

MR. DEPUTY CHAIRMAN: Now 
we take up the Appropriation (No. 4)' 
Bill, 1984. 

THE APPROPRIATION   (NO. 4) 
BILL,  1984 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI S. M. KRISHNA): Sir, I beg 
to move: 

"That the Bill to authorise pay- 
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1984- 
85, as passed by the Lok Sabha, be 
taken into consideration." 
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[Shri S. M. Krishna] 
Sir, the Bill arises out of the Sup- 

plementary Appropriations charged on 
the Consolidated Fund of India and 
demands voted by the Lok Sabha on 
the 2nd August, 1984. This involved 
a gross additional expenditure of 
Rs. 963.69 crores. The additional re- 
quirement of Rs. 963.69 crores com- 
prises Rs. 281.07 crores for transfers 
to State Governments, Rs. 211.22 
crores for releases to public se-tor 
enterprises and Rs. 6.15 crores for 
Union Territory Governments and 
Administrations, and Rs. 465.25 crores 
for other expenditure. The details of 
the Supplementary demands are 
available in the document laid on the 
Table of the House on 81st July, 1984. 

Sir, I commend the Bill to the 
House. 

The question was proposed. 

MR. DEPUTY CHAIRMAN: This 
Bill has been allotted three hours. I 
would request honourable Members 
to speak within the time available to 
•their parties and they will have a 
maximum of ten minutes each. 

SHRI MOSTAFA BIN QUASEM 
(West Bengal). Honourable Deputy 
Chairman, Sir, the honourable Finance 
Minister has come forward with the 
Appropriation (No. 4) Bill, seeking 
approval of Parliament for appropria- 
tion out of the Consolidated Fund of 
India to draw therefrom sums for an 
additional expenditure of Rs. 963.69 
crores to be paid over 32 grants. Sir, 
in his introductory remarks the Minis- 
ter has said that these demands would 
involve a net additional expenditure 
of Rs. 487.17 crores. Sir, I want to 
make certain general observations re- 
garding these supplementary demands. 

Firstlv, Sir, I would like to ask the 
hon. Minister, will not this additional 
expenditure add to the already exist- 
ing budgetary deficit for the current 
financial year? I think it will defi- 
nitely do. The budgetary deficit ori- 
ginally estimated was Rs. 1,762 crores. 

When the hon. Finance Minister sur- 
rendered Rs. 22.02 crores in the form 
of indirect taxes, the deficit was rais- 
ed to the figure of Rs. 1,784.02 crores. 
I would like to say that there should 
have been a distinct mention of this 
aspect in the introductory remarks 
because this could have given us a 
clear picture about the state of affairs 
regarding the extent of budgetary 
deficit in the current financial year at 
least up to the time of enactment of 
this Appropriation Bill. Secondly, 
Sir, I say that no provision has been 
made for payment of Additional D.A. 
to the Central Government employees. 
We have come to know that four 
instalments. . . . 

AN HON. MEMBER:  Five. 

SHRI MOSTAFA BIN QUASEM: 
Perhaps five instalments of D.A. are 
already due to the Central Govern- 
ment employees. But no provision 
has been made regarding payment of 
these arrears of D.A. Does the hon. 
Minister think that the Central Gov- 
ernment employees will condone the 
Government so far as their right to 
DA payment is concerned? Thirdly, 
Sir. I find here no provision, no tan- 
gible provision, made for revitalizing 
the sick industrial units owned and 
managed by the Central Government. 
A large number of industrial units 
run and managed by the Central Gov- 
ernment have fallen into difficult con- 
ditions and the workers working*there 
are in a state of constant fear and un- 
certainty, but no tangible provision 
has been made for the sick industrial 
units run by the Central Government. 

Sir, I know that a discussion on the 
Appropriation Bill, particularly re- 
lating to Supplementary Demand for 
Grants, gives us an opportunity in 
Parliament to review the effects flow- 
ing from the budget already in ope- 
ration and also it provides Us an op- 
portunity of reviewing the effects of 
the economic and fiscal policies being 
pursued by the Government. Sir, 
with your permission, I want t0 take 
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opportunity «f this. While presenting 
the budget, very often, the Central 
Government, and particularly the hon. 
Finance Minister, declares that it is 
for doing certain positive things for 
the people of the country. They 
made certain professions during the 
budget that they will eradicate 
poverty, at least positive attempts will 
be made in that direction, wiH curb 
inflationary tendency in our country, 
will check price rise in our country 
and will enhance industrial growth in 
our country so that the unemployment 
problem in the country to some extent 
could be solved. But, Sir, I d0 not 
find, the people of our country do not 
find, any positive symptom in any of 
these directions. I would like to say 
that the inflationary spiral is going on 
in spite of the fact that the budget 
has been in operation for the current 
financial year for over four months. 
The hon. Finance Minister stated in 
the Lok Sabha on 18th April, 1984 
that on 31st March, 1984 the infla- 
tionary rate stood at 8.8 per cent. But, 
Sir, by any conservative estimate of 
the eminent economists of our coun- 
try, the inflationary rate is ground 10 
per cent. I do not object to the offi- 
cial figure given by the hon. Finance 
Minister. But, so far as the toiling 
masses of our country are concerned, 
so far as the people a* large of our 
country are concerned, this figure is 
some sort of statistical jugglery be- 
cause the people with the experience 
of their daily life are not finding any 
good effect of so-called decline of in- 
flationary rate in our country. What 
about the profession of the Govern- 
ment, or about the commitment of the 
Government, to curb price rise in our 
country? The picture is entirely 
different. The price rise spiral js 
going on and the people at large are 
in utter distress in our country, sir, 
I would like to say that times with- 
out number it has been reiterated in 
this House that in order to provide 
some relief to the people, t0 the 
common people, to the peopl e belong- 
ing to the low income group, of our 
country, the public distribution sys- 

tem should be effectively introduced 
in the country. We have been de- 
manding, hon. Members have been 
demanding, times without number 
that at least 14 essential commodities 
which are bare necessities of every 
day life for the common people of our 
country, viz., foodstuffs, cloth, sugar, 
edible oil, medicines, etc. items like 
these should be supplied to the people 
through an effective publi2 distribu- 
tion system at subsidised rates by the 
Central Government so that it could 
help the people to some extent in the 
context of highly rising prices. The 
Government of India, Sir, it is no 
denying the fact, has been indulging 
in subsidies in some cases on non- 
important items. But on so vital and 
important a thing as providing relief 
to the people, the subsidy on the part 
of the Central Government would 
amount to roughly Rs. 500 crores. But 
the Central Government is paying a 
deaf ear to this demand which has 
been constantly ventilated in this 
House and also outside the House. 
Sir, this is the position. 

I want to point out another im- 
portant thing. We are. facing a pro- 
blem in our country. And even in 
this House we are very much discus- 
sing that secessionist and divisive 
forces are making headway in our 
country, threatening the unity and 
integrity of our country. I seek your 
permission to say, Sir, without casting 
any aspersions on anybody that many 
of us just have a tendency to empha- 
sise the political overtones of the 
situation of these activities of these 
divisive  forces, these secessionist 
forces, these extremist activities, the 
activities of the communal elements 
etc. But we sometimes forget the 
basic economic reason which lies at 
the root of all these. 

Sir, India consists of the people of 
India. The people 0f India live in 
States, in Union Territories—in diffe- 
rent regions of the country. Unless 
their position is improved, unless eco- 
nomic development is      achieved by 
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different parts of the country in a 
balanced way, it results in some sort 
of suppressed anger, suppressed an- 
guish amongst the people. And be- 
cause of all these things, the seces- 
sionist forces, the divisive forces and 
even the extremists come into picture 
and take the opportunity of the whole 
thing particularly in a State, in a 
portien of the country, where the left 
and democratic movement is not 
strong. This is our experience in re- 
cent years in our country. I want to 
remind the hon. Finance Minister of 
this position. And when the divisive, 
extremist and secessionist forces are 
able to take this opportunity, foreig- 
• ners, motivated foreign agencies and 
elements get a lollipop opportunity to 
penetrate into our country. 

We sometimes try to forget about 
this phenomenon. What is the root 
cause of all these things? One of 
the reasons is, the States are not 
being given as they should have been 
for the people of different parts of our 
country to get a change in their lot. 
It is due—very sadly speaking—to the 
discriminatory policy of the Central 
Government being practised for seve- 
ral years in the country, Sir, the 
States have to develop. If India has 
to be strong, the States have to be 
strong. There is no denying the fact. 
There is no alternative. But what is 
the result of the policy being pursued 
by the Centre during the last several 
years? That has proved to be very 
dangerous. 

Sir, the founding fathers of our 
Constitution had the intention that the 
State Governments would embark on 
developmental activities mainly on 
the basis of shared taxes. But what 
is the trend in our country? In recent 
years the States' dependence on shar- 
es revenues is on the decrease. The 
States' dependency, the dependence of 
almost all the States, on the gratui- 
tous relief from the Central Govern- 
ment and grants-in-aid from the Cen- 
tral Government is on the increase. 
And herein !ies a danger.    The Cen- 

tral Government gets an opportunity 
t0 influence the priorities of the State 
Governments,  to influence politically 
the policies of the State Governments. 
What is more, Sir, the Central Gov- 
ernment by pursuing a policy for   a 
long time has      been depriving    the 
States of their legitimate shares    in 
the proceeds from certain taxes. This 
has been already pointed out in   this 
House on several occasions.    You are 
taking away sources of tax revenue 
from the States.   You are resorting to 
the      extra-budgetary procedure     of 
increasing the prices of certain com- 
modities like kerosene, cement, petro- 
leum and petroleum products through 
administrative decisions and depriving 
the States of their just share of ex- 
cise duties     on these items.    These 
things we have been pointing out to 
the Central Government from time to 
time.   The State Governments do not 
have many independent sources      of 
revenue.    The     State    Governments 
have to depend on sales tax for their 
indepedent source of revenue.    Even 
in the case of sales tax certain com- 
modities are taken out from the ambit 
of the sales tax and those are being 
put  under  the   excise   duties.   (Time 
bell rings)   I will take two or three 
minutes more to conclude.   Sir, in this 
background  I  also want to  ask    the 
Hon'ble Minister what   has been   the 
attitude   of the Central Government 
towards the Eighth Finance Commis- 
sion? 

MR. DEPUTY CHAIRMAN: That 
will be discussed separately. 

SHRI MOSTAFA BIN QUASEM: 
Sir, I do not want to go into details 
because this august House will be- 
discussing the report of the Eighth 
Finance Commission. But what has 
been the outcome of the decision 
taken by the Central Government in 
not implementing the recommenda- 
tions of the Finance Commission for 
1984-85. The outcome ia this: the 
Central Government will be depriv- 
ing the States of an amount of near- 
ly Rs. 2,000 crores and  thereby    the- 
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Central Government will make a sav- 
ing of its own to the tune of Rs. 2,000 
crores. If we take into consideration 
the amount already transferred to the 
States as per the interim report of the 
Finance Commission, it will be to the 
tune of Rs. 1500 crores. Sir, almost 
all the States will be hard bit and 

particularly the 11 deficit States will 
be hard hit. Sir, the worst affected 
State will be West Bengal whose 
denial by the Central Government 
will be to the extent of Rs. 300 crores 
and this wiH upset the economy of 
my State. During the financial year 
1984-85, West Bengal would be getting 
the highest amount. But in successive 
years the West Bengal's share would 
be decreasing. Sir, we talk of all 
States and not of West Bengal alone. 
This deprivation is meted out to al- 
most all the States. 

MR. DEPUTY CHAIRMAN: Please 
conclude. 

SHRI MOSTAFA BIN QUASEM: 
Sir, I want to make an appeal to the 
Central Government to come forward 
not with an attitude of challenge to 
the States particularly the States 
having non-Congress(I) Governments, 
but with an attitude of responsibility 
and sincerity to mitigate the injustice 
meted out t0 the States. Then only 
the concept of cooperative federalism 
would become more meaningful and 
more significant. Because of perni- 
cious policies pursued by the Central 
Government, I oppose this Appropria- 
tion (No. 4) Bill, 1984. 

MR. DEPUTY CHAIRMAN; Miss 
Jayalalitha. 

MISS JAYALALITHA (Tamil 
Nadu): Mr. Deputy Chairman, Sir, 
although this Appropriation (No. 4) 
Bill, 1984, seeking supplementary 
grants from the Consolidated Fund 
of India for the financial year 1984-85, 
is in respect of numerous services and 
departments, the limited time allotted 
for discussion does not permit one to 
go into detail regarding all of these 

1020 RS—7. 

services and departments. Thereore, 
I shall confine my remarks to only a 
few specific points. 

First of all, I wish to draw the 
attention of the Government of India 
to the functioning of textile mills in 
the country. Not only in Tamil Nadu 
but in many other States, including 
Gujarat, several textile mills have 
remained closed over a period of not 
just weeks or months but years. The 
workers or the labourers cannot be 
blamed for the closure of the mills. 
The fault lies squarely with the pro- 
prietors of the mills and it is their 
mismanagement which has resulted 
in the mills being shut down. I<n 
Tamil Nadu, the B & C Mills in 
Madras is under closure. Since 1983, 
the Coimbatore Padma Mills, the 
Tiruppur Tamil Nadu Spinning Mills, 
the Tiruppur S.R.C. Mills, the Coim- 
batore Janardhana Mills and th« 
Pudukottai Kavery Spinning Mills, 
have all been shut down. 

The Tamil Nadu State Government 
has written to the Government of 
India time and again,, repeatedly urg- 
ing the Centre to take over and re- 
open these six sick mills. But no ac- 
tion has been taken by the Centre 
in this respect so far. At the same 
time, 13 sick textile mills in Gujarat 
have been taken over by the Centre, 
through the National Textile Corpora- 
tion of India. 

AN HON. MEMBER: In Bombay, 
not in Gujarat. 

MISS JAYALALITHA; I accept ths 
correction. They are jn Maharashtra. 
Why does the Centre not display the 
same concern with regard to the sick 
textile mills in Tamil Nadu? With 
the exception of the B & C Mills, all 
the other five mills are small mills. 
The National Textile Corporation 
could very easily take over the ad- 
ministration of these mills. Why does 
the Centre not pay any heed t0 these 
repeated requests? Once again I urge 
the Centre to take over the six si»W 
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mills in Tamil Nadu, including the 
B & C Mills, as well as the Anglo- 
French Textile Mills in Pondicherry, 
which has also been closed for a very 
long time. I request the Government 
of India to take immediate steps to 
reopen these mills and provide em- 
ployment and relief to thousands °r 

suffering mill workers and their 
starving families. 

The Tamil Nadu State Government 
had drafted a Bill seeking to afford 
more protection to workers, whereby 
an unjustly dismissed worker could 
straightway move the courts for 
justice. The Tamil Nadu State Gov- 
ernment drafted this Bill and sent it 
to the Centre for the assent of the 
President of India, in 1981. This Bill 
is still pending clearance by the 
President of India. 

In labour disputes, under the exist- 
ing laws, very often it is impossible 
to reach a settlement because some 
industrialists simply refuse to turn up 
for talks. Therefore, the Tamil Nadu 
State Government proposed to enact 
a legislation, whereby summoning 
powers would be given to the labour 
officers to serve summons on the con- 
cerned industrialists, thereby making 
it mandatory for the industrialists to 
annear for discussions. This Bill was 
a^o drafted bv the Tamil Nadu State 
Government and sent to the Centre 
for the President's assent. Until to- 
day, the Stato Government is yet to 
receive the President's sanction for 
this: legislation. It is my urgent re- 
ouest on behalf of the people of Tnmil 
Nadu and the State. Government that 
these two laws, which seek to safe- 
guard the rights of labourers and 
afford them greater protection, 
and which are definitely in the larger 
interest, should be- granted sanction 
bv the President of India without fur- 
ther delay. 

Throughout last year and the two 
years preceding it, Tamil Nadu suffer- 
ed  in  the  grip of severe  protracted 

drought. There was acute scarcity o 
even drinking water in the State 
Time and again, the Tamil Nadu State 
Government was reduced to ihe level 
of having to implore and supplicate 
the Karnataka State Government tc 
release water from the Cauvery. Des- 
pite all our pleadings, because ade- 
quate Cauvery River water was not 
released from Karnakataka, Tamil 
Nadu was adversely affected on seve- 
ral fronts. Agricultural production 
was badly hit. The State's hydro- 
electric power stations came to a 
standstill. Because of this, power 
generation was severely affected, and 
consequentially industrial production 
as a whole suffered in the State. 

Talks between the State Govern- 
ments of Tamil Nadu and Karnataka 
to settle the Cauvery River water dis- 
pute have dragged on and on incon- 
clusively. Yet, even while the talks 
'are in progress, the Karnataka State 
Government has proceeded to build 
several new dams and reservoirs. 
Ironically this year, because of the 
unusually heavy downpour in Karna- 
taka, all its dams and reservoirs are 
overflowing, and even though Tamil 
Nadu has not made any request, the 
Karnataka State Government has 
voluntarily opted to release large 
volumes of Cauvery water to Tamil 
Nadu, to prevent damage due to flood- 
ing and breaching of dam,} in Karna- 
taka. 

According to the Cauvery Fact 
Finding Commission, in the year 1971- 
72 the Karnataka State Government 
utilised 176.82 TMC ft of Cauvery 
River water and 6.825 lakh acres of 
land were under irrigation. But even 
after 1972, nine big storage dams were 
built in Karnataka^ and even more 
reservoirs are in the process of con- 
struction. After 1971-72. the Karna- 
taka State Government has been uti- 
lising an additional 255 TMC ft. of 
Cauvery water and has brought an 
additional 19.878 lakh acres under ir- 
rigation. Because of this, the "Mettur 
Dam  in  Tamil     Nadu  which  should 
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have received 280 TMC ft. of Cauvery 
water has received only a drastically 
reduced volume of 55 TMC ft. 

Tamil Nadu has been deprived of 
its rightful share of 280 TMC ft. and 
has received only 55 TMC ft. instead. 
These figures clearly indicate the ex- 
tent to which Tamil Nadu's interests 
have been grievously affected. 

Tamil Nadu will not raise any ob- 
jection to any number of storage dams 
or reservoirs being built in Karna- 
taka, so long as Tamil Nadu's inte- 
rests are not adversely affected as a 
result. But when Tamil Nadu is de- 
prived of its legitimate share of Cau- 
very water, and as a consequence 
when Trichy and Thanjavur Districts 
are totally affected, we cannot remain 
silent spectators. Thanjavur is called 
the "Granary of Tamil Nadu". We 
cannot afford to let that granary be- 
come a dry   barren wasteland. 

Therefore, we request the Centre 
to find a settlement to this vexatious 
problem which has plagued the State 
of Tamil  Nadu for too long. 

In respect of the implementation of 
the Krishna River Water Supply Pro- 
ject, jointly agreed upon by ths 
State Governments of Tamil Nadu 
and Andhra Pradesh, and which is 
intended to supply 12 TMC ft. of wa- 
ter to Madras City and permanently 
solve the drinking water problem of 
the citizens of Madras, there are rome 
minor hurdles which are holding up 
the project and which can be easily 
cleared by the Centre. 

Phase I of the Krishna Water Sup- 
ply Project to Madras City, involves 
the digging of a canal from the Tamil 
Nadu border to the Poondi Reservoir. 
This in turn involves the acquisition 
of 437.61 acres of land, of which 27.72 
hectares are reported to be forest 
lands. Even out of these 27.72 hec- 
tares, except for an extent of 9.83 
hectares of forest lands in Nayapak- 
kam Village, the other areas are only 
non-forest waste lands and they do 
not come under the Forest Conserva- 
tion Act. 

Several letters have been address- 
ed by the Tamil Nadu State Govern- 
ment to the Government of India for 
the Centre's approval to de-reserve 
or denotify these lands. But the Go- 
vernment of India informed the Tamil 
Nadu State Government that in order 
to have an overall picture of the loss 
of forests, the details of forest lands 
required for the project in Andhra 
Pradesh  are also- needed. 

The Andhra Pradesh Government Ls 
implementing its Telugu Ganga Pro- 
ject with a view to irrigating the 
hitherto arid barren lands of the Ra- 
yalaseema region. But insofar as the 
Tamil Nadu State Government is con- 
cerned, we are interested in the Kri- 
shna Water Supply Project only as 
a means to procure 12 TMC ft. of 
drinking water every year for the 
citizens of Madras City. Our only 
concern is to see that this project is 
completed as speedily as possible, 
because supply of drinking water to 
Madras City is a perennial problem, 
and insofar as Tamil Nadu is concern- 
ed, the extent of forest lands involved 
is only a measly 9.83 hectares near 
Nayapakkam Village in Chengalpattu 
District. 

The clearance of the Government 
of India is awaited. Should a project 
of such magnitude, which will bring 
succour and relief to millions of in- 
habitants of Madras City be held up, 
only because clearance is withheld by 
the Centre for a paltry 9.83 hectares 
of forest lands? The Chief Minister 
of Tamil Nadu has- also addressed the 
Prime Minister to use her good offices 
in getting the approval of the Gov- 
ernment, of India for denotification of 
the 9-83 hectares of forest lands. 

The Prime Minister herself inaugu- 
rated this project which is a standing 
monument to inter-State cooperation 
and sets a precedent worthy of emu- 
lation for all other States in India to 
follow.    > 

If this project is held up due to 
other reasons, the Centre itself should 
question  the   State  Governments    of 
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Tamil Nadu and Andhra Pradesh as 
to why this project is being delayed, 
but if the Centre itself is responsible 
for the delay^ how is this fair or just 
to the people living in the two States 
of Tamil Nadu and Andhra Pradesh? 

In Periyakulam taluk of Madurai 
District the Tamil Nadu State Govern- 
ment plans to implement the Sothu- 
parai Reservoir Scheme which con- 
templates the formation of a reservoir 
with a capacity of IOO MC ft. across 
the river Varagha Nadi. This scheme 
aims to irrigate an extent of 1000 
acres of new dry land, besides bridg- 
ing a gap of 67 acres of wet land and 
stabilising 1825 acres of wet land. This 
scheme has been approved by .the 
State Government for Rs. 791 lakhs. 
Since the Sothuparai Reservoir Sche- 
me has been declared as a minor sche- 
me by the CWC, its concurrence is not 
required. 

Again, the implementation of this 
scheme is held up for want of forest 
clearance. All that is required, is 
for the Government of India, Ministry 
of Agriculture and Cooperation to 
accord its permission under the Forest 
Conservation Act) 1980 for the diver- 
sion of 20.96 acres of forest lands for 
the proposed   • Southuparai Reservoir 
Scheme. 

The State Government of Tamil 
Nadu has already written several 
times to the Government of India, 
Ministry of Agriculture and Coopera- 
tion in this connection. Their reply 
is still awaited. 

Here again we have another instance 
of a scheme which will boost rice pro- 
duction by irrigating a total extent of 
almost 3,000 acres of wet land, being 
held up for want'- of clearance of a 
mere 20.96 acres of forest land. I 
request the Government of India not 
to hold up projects of such immense 
magnitude and benefit to the people 
of the country for such trifling rea- 
sons, and to sanction the necessary 
clearance for the aforementioned pro- 
jects without further delay. 

Since 1967 the Centre has not en- 
couraged the growth of major industry 
in Tamil Nadu. I am not ascribing 
any political motives to this, but only 
pointing out a stark truth. After 
1967) the Centre has not located any 
major, heavy industrial plant in Tamil 
Nadu. At least now, I hope the Go- 
vernment of India will take steps to 
remedy this injustice to Tamil Nadu 
in the sphere of industrial develop- 
ment. 

The Government of India proposes 
to set up a second railway coach fac- 
tory. Tamil Nadu which already 
houses the first coach factory at Pera- 
mbur, was the first among all the 
States which have staked their claims 
for the second factory. 

Rail India Technical and Economic 
Services Limited has been entrusted 
with the selection of a site. Officials 
of RITES have visited sites in various 
States. Very recently officials of 
RITES visited Tiruchi in Tamil Nadu 
and declared themselves fully satis- 
fied with the facilities available there. 
About 250 hectares of Government 
land are available near Tiruchi and 
it has all the potential for develop- 
ment. A satellite 'township called 
Navalpattu on 400 acres has already 
come up here and the Housing Board 
plans to acquire another 1,000 acres. 
The Housing Board will be able to 
fully meet the housing needs of the 
employees of the proposed coach fac- 
tory. 

The Golden Rock Railway Work- 
shop's modernisation has been clear- 
ed, and there are facilities to manu- 
facture under-carriages for coaches. 
There are over 300 ancillaries in and 
around Tiruchi. In short, there can- 
not be a better location for the pro- 
posed coach factory. Therefore, I 
request the Government of India to 
locate its second railway coach factory 
at Tiruchi in Tamil Nadu. 

With reference to the Tuticorin 
Thermal Power Station, the Chief Mi- 
nister of Tamil    Nadu     has  already 
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written to the Union Energy Minister, 
seeking the Centre's permission to 
import 5 lakh tonnes of coal, since 
coal shortfall has forced the authori- 
ties to use the vastly more expensive 
furnace oil to maintain generation. 
The Tamil Nadu State Government 
has already pointed out in detail the 
constraints and consequent delays in 
transporting indigenous coal which 
have necessitated the present use of 
furnance oil. The State Government 
suggests only a one-time import of 
5 lakh tonnes of coal to build a 
buffer stock, to enable the thermal 
station to operate at its full capacity 
until such time as delayed arrivals of 
indigenous coal supplies are received 
and transportation is regulated. 

It has been pointed out by the State 
Government that if the deficit in indi- 
genous arrivals is to be made uo by 
burning furnace oil, the Tamil Nadu 
Electricity Board will have to spend 
about Rs. 4.5 crores a month. The 
State Government has argued that the 
5 lakh tonnes of imported coal v/ill 
cost Rs. 43 crores—a sum that will 
buy the requisite furnace oil for 10 
months. But for the same amount, the 
imported coal stock will be good 
enough to last 25 months. The saving 
in foreign exchange is estimated at 
Rs. 68 crores. Therefore, I request 
the Centre to grant permission to the 
Tamil Nadu State Government to im- 
port 5 lakh tonnes of coal immediately. 
I also request the Centre to expedite 
the implementation of the Sethusamu- 
dram Project without further delay. 
(Time   bell  rings). 

Finally, with regard to education, 
the AIADMK has always taken the 
stand that education should be in the 
State List of subjects. Before the 
42nd Amendment to the Constitution 
'Education' was in the State List. 
'Education' was transferred from the 
State List to the Concurrent List dur- 
ing the Emergency. Even in such 
small countries like the United King- 
dom, with an Unitary Constitution, 
informed opinion is against centrali- 
zed contiol in fields like 'Education*. 

It is interesting to read the views- 
of C. Northcote Parkinsin in "The 
Law of Delay" especially in the Chap- 
ter "Principalities and Powers". He 
says: 

"what no one out of bedlam could 
propose is a system by which an 
educational policy agreed upon at 
Edinburg has to be debated again 
in London. That way lies madness, 
as must be obvious to anyone of 
even average intelligence. Our ad- 
ministration is cumbersome enough 
as it is. To add to it costly comp- 
lexity ? would be tantamount to 
suicide". 

If this is the view prevailing in a 
small country like the U.K., it is all 
the more unwise to talk of retaining 
'Education' in the Concurrent List in 
such a vast country like India with 
a Federal Constitution, when the 
founding fathers of the Constitution 
of India, with their combined know- 
ledge and wisdom, had originally 
rightly placed 'Education' under the 
State List. Today a situation has been 
created wherein it seems that not 
content with having brought 'Educa- 
tion' into the Concurrent Listj gra- 
dually, step by step, the Centre is 
arrogating more and moie powers to 
itself through which 'Education' will 
finally end up in the Central 
1 P.M. List of subjects. Now, a com- 
prehensive legislation to re- 
organise the management of educa- 
tional institutions including . colleges 
and Universities has been enacted 
whereby the State Governors are 
vested with more powers to appoint 
Vice-Chancellors without being 
guided by the advice of the 
Chief Minister's. In the wake °r 

the recent developments in the Cal- 
cutta University in West Bengal and 
Sri Venkateswara University of An- 
dhra Pradesh, this particular legisla- 
tion appears to be politically motiva- 
ted. It further curbs the powers of 
the States and it would only harm 
the cause of higher education. It is true 
that the Governors of the respective 
States   are  the  Chancellors   of      the 
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Universities in those States. But it is 
also true that in nine out of ten cases, 
the Governors are in no way connec: 
ted with the States to which they are 
assigned and, consequently, they 
know little or nothing about the Sta- 
tes to which they are assigned. Such 
being the case, surely the Chief 
Ministers and the other Ministers of 
the S'ate Governments can logically 
be expected to know better than the 
Governors as to which persons are 
most suitable and most qualified to 
be appointed as Vice-Chancellors of 
the Universities in their States. 

With regard to the functioning of 
the Universities also, no matter what 
transpires therein, whatever questions 
are raised in relation to the Univer- 
sities, those questions are raised in 
the Legislative Assemblies of the Sta- 
tes concerned and it is the State Gov- 
ernment which is answerable to the 
people of the State and it has to give 
explanations in the State Legislature. 
When such is the case, if the Gover- 
nor are empowered to appoint Vice- 
Chancellors at their own discretion 
and pieasurei not only does it mean 
depriving the State Governments of 
their rightful powers, but also prob- 
lems are bound to arise which even 
the State Governments wiH not be 
able to solve. Therefore, the only ac- 
ceptable- procedure is that the State 
Governors should necessarily appoint 
the Vice-Chancellors only after con- 
sulting the Chief Ministers of the res- 
pective States and in deference to 
their views. Thank you, Sir. 

MR. DEPUTY CHAIRMAN: Yes, 
Mr. Ram Pujan Patel. You just start 
now. 

 

The House then adjourned
for lunch at three minutes
past one of the clock. 

The House reassembled after lunch 
at three minutes past two of the clock, 

[Tlie   Vice-Chairman      (Shrimati       Mar 
gret Alva) to the Chair.] , 

THE   VICE-CHAIRMAN: Shri Ram 
Punjab   patel. 
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SHRI SUSHIL CHAND MOHUNTA 
(Haryana): Madam Vice-Chairman, 
it is now about four and a half years 
that we have been burdened with a 
Government that promised to work. 
After four and a half years we find 
that this Government instead of wor- 
king and improving the economic and 
other conditions in this country, has 
taken this country further backwards. 
The sure test, the sure way whether 
a country has really progressed or 
whether we are going in the reverse 
direction is to see for ourselves the 
position of the prices of commodities. 
Here, in this country we find that the 
price structure of the commodities 
changes weekly. Every week we find 
that what the prices prevailad a 
week earlier, now the prices are much 
higher. Apart from that, the inflation 
in this country has increased mani- 
fold. Even at the start of this Budget 
year, it was promised that inflation- 
ary tendencies would be curtailed by 
this Budget. But what we find is that 
inflation is much higher today. The 
value of rupee compared to that of 
the dollar about eight or ten years 
back when it was Rs 7, is fall- 
ing, and today do you know what the 
rate is? The increase is near 
about 50 per cent. Now, if this , 
is the position of the inflationary 
tendencies, if this is the position of 
our rupee towards the dollar, if the 
price structure of each and every ess- 
ential commodity is what it is today, 
then we all can understand whether 
this Government has worked for the 
progress of this country or for taking 
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it down the drain. Whatever is happ- 
ening in this country, it is a marvel- 
lous thing that we are still surviving 
because in spite of all that is happen- 
ing here, in spite of all the misman- 
agement, we are still  existing.     We 
have created condition where we had 
to use the Army,  the Police,  in fact 
all your lethal power had to be used; 
the greatest amount of lethal power 
that you have in your possession, had 
to be used against your own people. 
We are in a state where we accused 
one from of Government in a State 
or  one  Chief Miinster of  a State as 
being  anti-national,  as  being   in  lea- 
gue with a foreign power. This is the 
progress that we have made. We are 
still at a stage where we have    not 
been  able   to  decide  whether  people 
living'in a particular State should be 
recognised to be    the legal    citizens, 
real     citizens,  of this  country;      or 
whether their names should be struck 
off the rolls, and if they have to be 
struck  off the rolls,   which  year  sh- 
ould be the cut-off year. We have not 
been able to decide that. We are in a 
termoil.   And what to talk    of    our 
foreign  policy?   We have  a  situation 
where we accuse Pakistan of hostility, 
of  harbouring  designs  to   distingrate 
this counry. We are not very friendly 
with China. Then, with the country on 
the southernmost    tip we are faced 
with a situation, where we find our- 
selves  helpness.  We  want  to  take  a 
soft line?  We want to act  with res- 
raint in whatever we see for oursel- 
ves, with our own eyes, hear    with 
our own ears, like the massacre    of 
thousands  of  innocent  lives.   This   is 
what we have achieved. 

This big powerful country, with 
varied culture, with robust people^ is 
taking part in the Olympics at the 
Los Angles wihout getting even a sin- 
gle medal, wihout getting any reco.y- 
nition anywhere in any game, in 
any branch. This is your achieve- 
ment. 1 could understand this situa- 
tion when Britishers were here, when 
the people were subdued and suppres- 
sed and the right and real Indian ele- 
ments could not come forward. But 
today, after 37 years of Independence, 

we have by now generations after 
generations and the present youth 
'borne after 1947, are taking part in 
the Olympics. Even during the Bri- 
tish period, there were certain games 
in which we had the world recogni- 
tion and reputation. But now when 
greater number of people are partici- 
pating in the sports, greater amount 
of stress is being laid, greater amount 
of money is being spent on sportst our 
achievement is that the smallest coun- 
tries are getting gold medals and In- 
dia with the big contingent—I don't 
know some GO odd sportsmen are par- 
ticipaing — have not even got a re- 
cognition. 

 

SHRI SUSHIL CHAND MOHUN- 
TA: Yes, there I agree. There we 
have improved. We have achieved 
and earned even a gold medal. If this 
could be a subject and an item at the 
Olympics, gold medal could be given 
to Shrimati Indira Gandhi for the 
toppling of non-Congress (I) .States 
in the country. 

SHRI       ARUN    SlNGH        (Uttar 
Pradesh):   When you were in power, 
what did you do? 

SHRI SUSHIL CHAND MO- 
HUNTA: I am saddened by the 
remarks of my friend. He expects 
that we should have covered up all 
their follies and mistakes within the 
span of 2 years what they have not 
been able to achieve in 37 years. I 
don't know what he is talking. We 
did not have the opportunity in 2 
years, and in these 2 years we did 
something. We reduced the price 
structure. Price-rise was halted. It 
was stalled. People got a relief. There 
was complete freedom and nobody 
feared our action on the toppling 
side. So you cannot say that in the 
2 years' period, we did, not do any- 
thing. We did a lot. But what have 
you done? 
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In this country, before each budget 
comes up, before you come up with 
a fiscal policy, you must at least look 
towards the future, the next 10 years, 
the picture that is going to emerge in 
next 10 years. But you have not look- 
ed towards that, you have not seen 
what the coming years afe going to 
take shape, with the result that today 
we find unemployment figures spiral- 
ling up. This is the index of your 
progress. More and more people com- 
ing out of universities, educated 
people, are roaming on the road sides, 
knocking the doors of business houses 
or Government offices for jobs, and 
there is no chance whatsoever. What 
are those people doing? They are all 
frustrated. We have already made 
those young boys and -girls waste 
precious years of life in the pursuit 
of higher studies where higher study 
was not needed. It is now a routine 
that after matriculation, after higher 
secondary, we put the child to higher 
education because we have no avenue 
to provide, no means to provide work 
and we want him to go in for higher 
education so that at least for a few 
years more, our burden is reduced. 
But that burden again comes up. We 
all know that the problem ig bound to 
come up after a few years because the 
education which you are providing to 
him does not help him in seeking 
any employment or, for making him 
were, making him learn how 
to work or for doing any- 
thing goad to the country. We ask 
him to waste his time in the universi- 
ties and colleges without ever even 
thinking that we are not in a position 
to provide him an opportunity to 
work. This is the point. Have we 
ever thought of it? Have you ever 
thought that with all your fiscal poli- 
cies, the one aim, the one objective 
should be to see that the idle teeming 
millions of this country are made to 
work? I can tell you one thing. This 
country which has always remained 
poor will become further poorer if 
you are not able to rpvide work to the 
idle teeming millions of this country. 
Unless each one of us cM work, pro- 

duce and create more wealth for tins 
country, not only for ourselves, we 
cannot, this country can never rise. 
This country will go down the hill. 
We will go down to the hill. You have 
never thought of it. There is no ro- 
gramme with you. You give some idle 
slogan, some idle talk, that you are 
opening industries here and there, 
that you are giving special opportuni- 
ties for employment. This is all use- 
less. This has ended up in the number 
on the live registers of employment 
exchanges getting increased, in the 
number of unemployed getting in- 
creased. This is the position after 37 
years of Independence. 

Take, for example, electricity. One 
of our friends was asking that 12 
hours of electricity should be pro- 
vided. Can anybody ever understand? 
What is 12 hours of electricity for a 
farmer? A farmer needs at least 24 
hours of electricity so that he can ir- 
rigate his field and produce a crop. He 
was asking a member of your own 

party, a member of your own group, 
for 12 hours of electricity. This 
shameful. This is pitiable. We have 
promised people that we will provide 
electricity to the rural areas. But to- 
day, a member of your own party is 
begging, is entreating, upon his own 
Ministers, upon his own Government 
'Pleas provide at least 12 hours of 
electricity*. It was really painful to 
have heard his saying that a loan in 
regard to a bridge was sanctioned, 
but it was never spent. It is still there. 
It was also sad to hear that the police 
can go and coerce the village folk 
into giving them cartridges for their 
wapons supplied to them in their pri- 
vate capacity. This is shameful. This 
is the position in the country today 
that the law-enforceing people, who 
have to maintain law and order, go 
and ask for one or two cartridges 
from the villagers, fleecing them. Can 
you call it progress? Can you call it 
the work of a Government which 
works? ,' 

Today,  in this country, we see a 
situation where the Bhakra canal has 
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been breached. This is not simple 
thing. In spite of the -warning given to 
you, that this is a vulnerable spot, 
that this is a sensitive area^ where a 
breach can easily be made in the 
canal you slept over it. You allowed 
it to be breached. The net result is, 
Haryana and parts of Rajasthan, bor- 
dering Haryana, are not getting even 
a drop of water. I met one of your 
Ministers who hag! just toured the 
Sirsa district. He said the water in 
the tanks, far idrinkingj water pur- 
poses, will last only for two or three 
days more. No mor© water. If the 
rains do not come, people will not 
have even a drop of water for the 
purpose of drinking. This is the 
position after 37 years of Independ- 
ence. They can still get water. But 
you should give them electricity. The 
tubewells are there. Electricity has to 
be given. Electricity you do not gene- 
rate. If you do generate electricity, I 
do not know where it goes. It may 
be going to the big business magnates 
to help run their own industries. This 
may be your ultimate objective to 
help the industrialists to set up big 
plants with the electricity generated 
by the State. The first charge on 
electricity should be the requirements 
of the poor man, the poor farmer and 
the persons who are running their 
own cottage and village industries. 
This should be the first charge. These 
people are not getting electricity. You 
are giving electricity only to the big 
industrialists who, if they do not get 
it, can still manage their affairs with 
the help of the money supplied to them 
by the Government, by the public 
financial institutions, by setting up 
their own separate generating plants. 
Why don't you change the whole 
structure of your policy? Your whole 
thinking has to be changed. You have 
to take a bold decision at one time in 
your life so that this country at least 
should reverse the process. Instead of 
going down the hill it should steadily 
steadily rise up. 

I understand your capacity, that 
you are unable to do anything. The 
Indian Government today represents a 

managerial skill not in efficiency but 
in providing inefficiency. I mean, this 
is a dismal picture of this country. 
The stress and the strain now being 
experienced by the common man is so 
great that he will ultimately break 
under the weight of your mismanage- 
ment and corrupt government. 

Now   what   is    happening?     (Time 
bell rings.) What do we find? The 
railways should have shared most of 
the burden of    transport throughout 
this country, but in a place like 
Haryana where the Britishers put in 
the metre gauge line some hundred 
years ago, till toady that line has not 
been changed to a broad gauge line. 
The result is, where there is a lot of 
agricultural production, where big 
mandis have been developed, big fac- 
tories are coming up, Bhakra Canal is 
passing, those areas are not able to 
match their stride with the other fast 
developing areas because you are not 
able to provide them with a proper 
rail link. 

You are now infesting, I would say, 
the whole of this country with T.V. 
towers. They are not going to fill any- 
body's belly or stomach. These TV 
towers are not going to help. Why are 
you wasting heavy amounts on TV 
towers? And if at all you are wasting 
the money, why pick and choose 
policy? You harness TV tower at 
Bhatinda on the one side, Hissar on 
the other side, and Sirsa you have 
completely left. This pick and choose 
policy I cannot understand. What do 
we see on the TV. that there is a TV 
tower at such and such place, that the 
Minister said such and such thing? Is 
it going to help any one? Of course, it 
will only make the people realise their 
achievement in the Olympic Games at 
Los Angeles. (Time bell rings.) That 
is what the TV towers are going to 
achieve. What the Minister says, that 
particular news, that particular thing 
is always flashed tin the TV. Nobody 
hears anything else. I would tell you 
another thing (Time bell rings) I 
cannot leave this point. Everyday 
when we     hear     the news   bulletin 
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regarding news in Parliament or when 
we look at the television, news, this 
Minister replied like this and that 
Minister replied like this that comes 
beautifully. Full two, three or four 
minutes are given to what the Minis- 
ter replied. You don't say, replied to 
what? Just the names are mentioned, 
that such and such person spoke from 
such and such party. That is all that 
is given in the TV coverage. Your 
reply comes without the question put 
to you. Without telling the problem 
posed to you, you give the reply. That 
is the way how the news are given.. 
All partiality. Everything is directed 
towards one aim and one objective as 
to how to sustain this erring Govern- 
ment, this Government which promis- 
ed to work and has not yet even been 
able to take off. 

. SHRl CHIMANBHAI MEHTA 
(Gujarat): Madam Vice-Chairman, I 
have just heard the speech of the 
hon. Member from the opposition and, 
therefore, I think that this Appro- 
priation Bill should be supported very 
very strongly. According to the op- 
position there is nothing but a mis- 
erable failure on the part of the 
Congress Government. In fact he 
could not see any achievement any- 
where during the last so many years. 
In fact this very attitude of the 
Opposition to tell falsehood has re- 
tarded the growth of our country. 
Let them understand this. So many 
countries got independence after the 
Second World War. How many of 
them are democratic countries today? 
Perhaps you can count them on 
fingers. Whose achievement is this? 
They have again posed another issue 
that India has got the third largest 
pool of scientists and technologists in 
the world. Is this a mean achieve- 
ment? Let them also understand this. 
I do not mind their running down 
our Government. But while doing 
that, let them not run down our 
country, because this country has pro- 
ducer rertain certain remarkable 
people,   talented    people    who    have 

er) acknowledged  throughout the 
world. Ours is a country which is 
considered as the eighth industrialised 
country of the world.. Is this a, mean 
achievement? What they did during 
the Janta rule, I would not like to 
tell them or taunt them. But the hon. 
Member went on with his oratory 
that a Member from our side de- 
manded 12 hours' electricity supply 
for agriculture and went on repeat- 
ing, why not it be for 24 hours, be- 
cause there are only 24 hours in a 
day. 

Madam, for how many hours they 
gave electricity during the Janata 
regime? I know in my State in my 
district people could not be given 
electricity and therefore a farmer 
committed suicide because he lost a 
lot of money which he had put in 
agriculture. I am not interested in 
taunting them, because that will not 
give any result. But why should they 
adopt this negative outlook? You are 
giving a gold medal to Indira Gandhi, 
for what? I know you have mention- 
ed it. But what is the growth of Op- 
position in this country. Pandit 
Jawaharlal Nehru and Indira Gandhi 
also tried for it that there should be an 
alternative for the people so that 
the democracy should grow. What 
sort of medals should be given to you 
when you have not grown during 
these last 30 odd years in spite of all 
the democratic facilities that were 
available? Only once you could grow 
and that was in 1977. And what was 
that growth? Nothing but a- negative 
growth you could achieve. I am saying 
this as a reality- and not for the pur- 
pose of satisfaction. Today an exercise 
is being made. What is that exercise? 
They have reached a consensus that 
Indira Gandhi should be replaced. By 
whom? What is their achievement? 
What is thoir creative thinking? Can 
you decide a person to lead you, can 
you decide a party, can you decide a 
programme? Nothing of the sort. They 
do not have anything or that sort. 

Therefor, Sir, 1 would say that hav- 
ing gone through the    experince    of 
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several decades of this democratic ex- 
periment, when such Bills come before 
us, let us have a constructive debate 
because this sort of speech we can 
make in the countryside after -a 
month or two. And the results we 
know. They also know that they can- 
not get results. Therefore they are 
trying to unite. Unite for what? They 
have no programme, no purpose. This 
philosophy that the Opposition has 
built up during decades has retarded 
the growth of India. There are certain 
defects on our side: I am not a person 
who would say that- everything is 
okay with us. That is not the point. 
For example, yesterday we were de- 
bating the question of nationalisation 
of textile mills. Now there are 62 
mills closed in the country, rendering 
1,10,000 workers unemployed. I know 
how the Minister replied yesterday, 
perhaps it was a reply prepared by 
the Department. When I drew the at- 
tention of the Minister to the fact 
that more than two dozen workers 
have committed suicide in Amedabad 
alone because mills are closed 
and they cannot afford starvation— 
at least they can afford for them- 
selves, but not for their children— 
re   eras  nothing  but  helplessness. 
NTC has an accumulated loss of 

Rs. 400 crores over a period of ten 
years. NTC has produced—this is my 
assumption based on certain figures 
—during the last two years, clothes 
worth more than Rs. 1000 crores was 
produced. And during these ten years, 
clothes worth at least four to five 
thousand crores of rupees have been 
produced. The NTC is giving employ- 
ment to l;wo lakh workers in 'Ihe 
country. Compared to that, what is a 
loss- of Rs. 400 crores? It is not a big 
amount—and the loss lias occurred 
not because workers have failed or the 
country has failed. It is observe^ by 
the Public Undertakings Committee 
that there is mismanagement. Sales 
are not properly organised. The 
Public Undertakings Committee went 
to the extent of saying that the Com- 
mittee under the Ministry that super- 
vises the     functioning  of    the    NTC 

which should have met 15 times bet- 
ween 1979 and 1981 to review the per- 
formance  of  the NTC,  met only five 
times. Perhaps they do not have time 
for such things, in spite of these draw 
backs this is the achievement of NTC 
then why do you run away from na- 
tionalisation oi mills which are viable? 
The    Gujarat     Government      offered 
several   kinds  of  concessions.      They 
have   been   criticised   by  the   Opposi- 
tion  and were asked why they were 
offering  these.     What     else    can    a 
State   Government   do?     The   subject 
is a    Central    subject.      Even      the 
power      of      investigation      to    see 
whether     a      mill      is        function- 
ing   properly  or   not,     whether  it  is 
viable or not, lies with the    Central 
Government    under    the     Industries 
(Development   and   Regulation)     Act 
When   the   workers   are   thrown   into 
the    street,    it    is  the    State    Gov- 
ernment  which  is facing the problem 
of  law  and order.  So,  should we  not 
have a look at our Constitution from 
this angle? What for are we there in 
Ihe  State   if   we    cannot    look    after 
our starving workers? Our Chief Min- 
ister wrote six times that a porticular 
mill   of    Porbandar—the      Maharana 
Mills—should be investigated by    the 
Industries     Department.     Here    the 
Commerce Minister was also sympa- 
thetic,  but some sort    of    guidelines 
have been evolved now. 

First State must be prepared to 
take over once the investigation is 
on. Now how can I say in advance 
that I will take it over unless I know 
the result? This sort of procedures 
will not help when workers are 
starving and committing suicides. An 
unemployed textile worker's wife 
threw two of her children in a well 
and then burn': herself. Are these 
things not enough to move us? What 
sort  of  order  is  this? 

What sort of system is this? The 
Opposition won't concentrate on 
such matters. They are more inter- 
ested in denouncing Shrimati Indira 
Gandhi than helping the nation in 
any way. Why don't they pick up 
this concrete thing?  They do not do 
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it. They are all united only in one 
thing, and that is the power game. 
For us, the followers of Mahatma 
Gandhi and Jawaharlal Nehru, it is a 
good thing, it is a common ground. 
But they are only for the power 
game. Why do they say that we are 
here to sustain ourselves in Parlia- 
ment? Why are you attacking the 
Government on every issue? Even 
on the Punjab issue! It was good 
that at least for a day we could work 
out some common agreement. But 
the next day, keeping in view the 
elections, the Government is attack- 
ed, that Army is being kept for a 
longer period. Is there any guarantee 
that violence is not going to repeat 
itself? There is spurt in border acti- 
vities, we did not declare emergency. 
Pakistan is there on the frontier. 
About Ceylon you have heard. About 
Bangladesh you have heard. These 
countries have taken to. hostilities 
because of their own reasons. For 
that you cannot blame us. Do not 
forget that Shrimati Indira 
Gandhi, the Prime Minister, is the 
leader of the non-aligned movement. 
She is the President. Is she a 
quarrelsome person, a belligerent 
person, a person who does not know 
how to deal with the neighbours? If 
that were so, she would not have 
been made the Chairman of NAM. 
When you denounce our Leader, do 
not forget that you are denouncing 
our country. Is it our fault for what 
Mr. Jayewardene js doing? Is it our 
fault that Mr. Zia is picking up a 
quarrel today? It is absolutely a 
jaundiced view. You might have said 
so many things, but I do not want to 
use harsh words. What is the using of 
using harsh words? There is no point 
because it would not improve the 
situation. On this I can only appeal 
that let us try to improve the situation. 
I have mentioned about the textiles. 
While I was talking about our tex- 
tiles, I was    reminded of a    reliable. 
estimate that clothes worth Es. 1000 
crores are being smuggled into this 
country. For whom is Japan produc- 
ing sarees? Japanese    ladies do    not 

wear sarees.    These    and    other   are 
smuggled    here;    and    for  that  the 
figure is about Rs.  4000-5000    crores 
per year.    I have suggested    to    the 
authorities and ask them  not to   re- 
sell the goods that they seize here be- 
cause under the cover of those goods 
that _  are purchased by some people, 
smuggled  goods are also being sold 
here. But there is no proper response. 
Even if you stop the    smuggling of 
cloth, our tevtile industry would be 
on healthier footing because our pro- 
duction is worth Rs. 2000-3000 crores 
per year, and we are getting smuggled 
clothes worth Rs. 1000 crores. This is 
our bureaucracy. This is our adminis- 
tration.    They are    getting a    source 
of    strength    partly    because      our 
weakness    and    partly    because      of 
the  stand  of  the   Opposition.   Do      you 
mean   to    say   that   in   the   release 
of Mastan there is no hand of the Op- 
position? The other day I read in the 
newspaper  report  that  there  was  a 
meeting of the BJP   Bombay    unit. 
There the rank and file castigated the 
leaders for not raising   their   voice 
against release  of Mastan.    This    is 
pervading everywhere. Do not thing 
that it is affecting only us.  (Interrup- 
tions) Smugglers are your friends. We 
put them in jails. We had done it dur- 
ing the Emergency. They took revenge 
and you became the tools. I do not 
know how we  can debate  it in this 
manner. But for whom is NSA there? 
Why do you think that it is for the 
Opposition?     Its    basically    counter 
these maladies, these defects whenever 
we take  strict  action, the Opposition 
always   comes into  the picture.   And 
they assume,    they     build    illusions 
that it is  going to be used     against 
them. ' 

About corruption also well, let us 
not say that it is the Congress Party 
alone responsible. Today in the 
Madhya Pradesh Court cases are 
going on and also in several States. 
Yesterday we read the record about 
how many income-tax arrears cases 
are  there. 

I will just take one or two minutes 
more and I will finish.     You     have 
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given me enough time.    I am thank- 
ful for that. 

About our State there are two or 
three points. We are going to import— 
what the Minister said, I do not know 
exactly—12 lakh tonnes of edible 
oils this year. It is my suggestion that 
perhaps they may work out whether 
we can import oilseeds instead of oil, 
because if we import oilseeds—oil 
monopolies are also there—we have to 
buy from farmers. It may be cheaper. 
Here we have the idle crushing capa- 
city which can be used and the de-oil- 
ed cake you will get out of that can 
be exported. So, that can be con- 
sidered. 

In our States there is the Alang 
Port in the Bhavnagar District where 
ships are being broken. Last year we 
made a very flourishing trade. It was 
one of the first centres to be opened 
in Gujarat. This time the MSTC, Metal 
Scrap Trading Corporation is coming 
now. Almost only eight ships are 
there at present for breaking. Former- 
ly there were nearly 50 ships, and 
workers   are   losting  their      employment. 

About the crude oil price, we are 
waiting for long for announcement. 
We haVe suffered from that account 
last'time. The Petroleum Mnister has 
promised that they are going to pay 
the price for the crude oil that is 
being extracted from Gujarat. 

I have some other points. But thank 
you for giving me enough time. 
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SHRI-SANTOSH    KUMAR   SAHU 

(Orissa): Madarn, Vice-Chairman,     I 

stand to support the Appropriation 
(No. 4) Bill, 1984. This Bill which has 
come to this House is for the appro- 
priation of a total sum of Ks. 
963,69,33,000. From a perusal of the 
Bill and the amounts indicated against 
various items, I find that no better uti- 
lisation of the money could have been 
done. The main items of expenditure 
are aganist Agriculture, Chemicals and 
fertilisers and power. In respect of 
agriculture the amount charged on 
the Consolidated Fund is shown as 
Rs. 60,00.00,000. There is no denying 
the fact that India hag to give more 
emphasis' to agriculture. If we want 
to stand up as a very strong nation, 
then we should not go with a begging 
bowl to other countries, which we 
were  doing  even  a decade  ago. 

While speaking on this subject, the 
very first speaker raised certain ques- 
tions which are very vital. He asked: 
What have we done with regard to 
our programme of eradication of 
poverty? What has been our indus- 
trial growth? What is the growth 
in the agricultural front? Madam, 
Vice-Chairman, these are very vital 
questions. I wish to say with all my 
knowledge that after the Prime 
Minister's New Twenty Point Pro- 
gramme was launched, due emphasis 
has been laid on it in our budget and 
again in this Appropriation Bill 
which we are discussing today. A3 a 
result of this emphasis on the Prime 
Minister's New Twenty Point Pro- 
gramme, today we can proudly 
say that in spite of fissiparous 
tendencies in the country, the 
food production has crossed the target 
of 150 million tonnes this year. This 
is not a mean achievement. Even ex- 
perts from the World Bank have ac- 
cepted that this is a miracle achieved 
by India on the foodgrains front. But 
I agree that this achievement is not 
sufficient for us. The Food and Agri- 
cultural Organisation has predicted that 
by the end of 2000 A.D. we will re- 
quire 225 million tonnes of foodgrains. 
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So, we have to continue our 
struggle and rightiy new emphasis in 
thia year'a budget was given -for in- 
creasing irrigation potential which is 
one of ihe important points in the 
new economic programme envisage 
by  our  Prime Minister. 

We also see from the statistics pub- 
lished by Irrigation and Power De- 
partment in June 1&84 that about 65 
million hectares of irrigation potential 
was expected to be created through - 
major, medium and minor irrigation 
projects. This is so far as agricul- 
ture is concerned. 

On the other side, our industrial 
output has increased. But due to re- 
cession in certain sectors which is not 
only in India but is prevalent all over 
the world—it is a world phenome- 
non—certain industries have been 
losing very heavily. Still, on the whole 
whne analysing the agricultural 
situation and general economic situ- 
ation in the country we can say that 
we are progressing. But I will sub- 
mit that there are certain other areas 
where we have to pay attention. If 
we do that, that will help us in re- 
vitalising the economic forces in the 
country. 

For instance, ais you know, It is esti- 
mated in the July issue of the Agricul- 
tural Bulletin that ten per cent of the 
total foodgrains amounting to 1.30 lakh 
tonnes valueing about Rs. 2,000 crores 
is lost every year due to damage 
caused to it by rodents, insects an(i 
pests. What a colossal loss is it? 
This is one of the points which we 
should look into. 
The other important point is about 

subsidy and from the reply given by 
the   Ho'ble   Minister   for   Agriculture 
we see that we are giving about Rs. 
784  crores to the  States  which have 
suffered  from      flood,  drought      and 
cyclones. Cumulatively it will be about 
Rs. 3000 or Rs. 4,000 crores. In order 
to revitalise the economic    situation, 
the moet impor ant thing we have to 
do io tc take -preventive measures to 
stop these      floods,      duoughtte, 

ec.     There are     certain     drought- 
prone areas       in     the country. 
We have     made  an    analysis    and 
found  that 201  districts  in different 
States in India suffer like this because 
they are    the    drought-prone    areas 
which cover 67 per cent of the total 
cropped area in the country. So, Sir, 
I am emphasising this point, as I did 
during the discussion on the Budget, 
that whatever State we may belong 
to, whether to Orissa or Andhra Pra- 
desh or Maharashtra    or any other 
State, we must see how best we can 
save the situation.    The     assistance 
provided by the Central Government 
after the  visit of the Central  Team 
after the calamity to these areas is 
not the real solution.   The real solu- 
tion lies in finding out how best we 
can save  these areas    from natural 
calamities.   The fundamental point is 
that there must be certain augmenta- 
tion of the ways and means to see 
how we can strengthen the agricul- 
tural base in these areas on a perma- 
nent basis. And, Sir, without that pro- 
bably, without a bold step probably, 
we cannot go ahead and we will only 
be suffering continuously, because it 
is a fact that these natural calamities 
occur in cycles and also in chronolo- 
gical cycles.    These calamities occur 
every three or four years  anti they 
occur in one part this time and in 
another part of the country the next 
time.    If one part of the country is 
affected    today    the     other  part   is 
affected tomorrow.   Like that it con- 
tinues.    We must think in terms of 
measures like afforestation, soil con- 
servation,   water    conservation,     etc. 
and  these schemes    should be given 
more  emphasis and     sufficient funds 
should     be    earmarked    for     these 
schemes in our plans so that we can 
save  the country from these natural 
calamities. 

Sir, the next important question, 
which has been raised also by many 
other honourable Members, is about 
the sick mills and about nationalisa- 
tion. It is true, as has been pointed 
out by my previous    speaker,    Mr. 
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r»atel, that there are many sick mills 
in the country. I was going through 
the questions put and the answers 
given by the Minister, who is sitting 
here now as the Minister of State for 
Finance, when he was the Minister of 
State in the Ministry of Industry. 
The reply given by him in this House 
was'that there were 28,428 sick units 
in the country. It was given some- 
time in 1983 and by now the number 
would have increased. And, Sir, the 
outstanding credit was said to be 
Rs, 2,299 crores and that also would 
have gone up by now. Now, with 
regard to the textile mills, it is not 
only the Government, but also the 
political parties, who should think in 
a rational way. Nobody likes to close 
a sick mill. But, because it is a ques- 
tion of survival for lakhs of workers, 
we have to see what should be done. 
A different type of economic organi- 
sation we must have. Is the NTC the 
right answer which has been incur- 
ring losses? According to last year's 
figures, the loss was Rs. Ill crores 
and if you take into account the losses 
during the whole decade, it would be 
much more. Now, the fundamental 
question is what is lacking in the 
NTC. Now, Sir, the basic question 
before the nation today is that we 
have to run these mills for employ- 
ment. Some people have taken ad- 
vantage and have benefited from these 
mills and they have siphoned off, the 
capitalists have siphoned off, their 
monty to some other industries, as has 
been pointed out by many honour- 
able Members, and they never tried 
to develop them technologically or to 
renovate them or to modernise them 
as a result of which these mills have 
suffered and so many people think 
that we should nationalise them and 
run them. It is definitely the first 
priority in the country. But the other 
question, which is a very vital ques- 
tion, is how to run them on healthy 
lines. There must be certain guide- 
lines. Now, what we are lacking is 
the industrial leadership. What has 
happened in the NTC? We put some 
technocrat or some other person as 
the head of an industrial organisa- 

tion, who is not able to show re- 
sults. That is the fundamental pro- 
blem. So, we have to think in terms 
of .some organisation by which the 
workers could be taken into confi- 
dence for more production. You see, 
today, in the old steel plants of the 
Tatas, they have a production of 110 
per cent. They are all very old 
plants and yet they are able to 
achieve this much. Why? It is be- 
cause- of their industrial leadership. 
Now, we do not want capitalists. But 
we have to run the mills and cannot 
afford to make them more sick. What 
is the solution now? We have to forge 
new methods now and the only way, 
the only healthy way, in which this 
could be done is to take those work- 
ers into confidence who know much 
better and who can guarantee certain 
amount of production, eitra produc- 
tion, and only in this way can the 
nation prosper. So, we have to put; 
all our heads together and see that 
there is some economic organisation 
in which the workers are assured of 
leadership. They may be trustees of 
the mills or they may be made more 
or less the owners of the mills. Let 
us make certain rules and regulations 
by which, if an owner of a particu- 
lar mill deliberately neglects his work 
or fails to make technological im- 
provements or to modernise it, he 
should forfeit all his -share. And to 
the extent he is responsible the credit 
should be collected out of the proper- 
ties of the owner. Let the property 
belong to the workers. They become 
prosperous and they survive. At the 
same time, the nation also prospers. 

Madam, about the textile mills I 
would like to quote from The Week 
which has been published in July. 
They say: 

"Heading for closure? Is Mettur 
Textile Industries (MTI) a leading 
textile mill in the south, being 
made sick deliberately and led up 
the way to liquidation? This is the 
contention of Mettur Beardsell Na- 
tional Workers' Union, affiliated to 
the Indian National Trade Union 
Congress." 
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"In a letter written to Central 
Bank of India, Bombay, one of the 
nationalised banks which has ex- 
tended a large loan to MTI, the 
workers' Union has pleaded, 'we 
hope you will take timely action to 
go through the affairs of the mills 
and take such appropriate action to 
take over the management of the 
mills in the interest of the bank as 
well as the livelihood of about 3000 
employees and their families'..." 

That means that many times the 
financial management by the owners 
themselves is not good. 

Then, another important point has 
been raised also. When we are dis- 
cussing the questions about the nation 
as a whole, we have to go to the root 
of the problems. My friend has rais- 
ed the problem about the education 
system and the selection of the Vice- 
Chancellor, whether it should be the 
Governor or the Chief Minister. It is 
very vital, to my mind, and it is 
essential to decide how to select the 
Vice-Chancellor. He must be selected 
by the body of the academicians, who 
must elect themselves, until we go in 
for new thoughts and a new ideology. 
We are at the cross-roads. Many times 
the country will face this unneces- 
sary controversy. 

So also what I was emphasizing 
was that ways and means must be 
found out in this country to see that 
the marginal farmers, agricultural 
workers for whom the new 20-Point 
Programme has been prepared pros- 
pers. It is not enough giving subsi- 
dies only. To create confidence 
among them, I would urge that it is 
time to think that if we cannot era- 
dicate natural calamities—we have 
not so much capital—like drought, flood 
and cyclone, we should have compul- 
sory crop insurance scheme so that 
the poor farmer is secured and he can 
pay back the loans, of which he is in 
dire n#ed in this country. 

Then, the distribution system re- 
quires- strengthening. The Govern- 
ment is giving all emphasis on it. 

Now, a question about sales-tax 
was also raised by some friends. 
Madam, for the last many years so 
many c°mmittees were set up But the 
question at the same time is that the 
State must have resources. We have 
to see if we can impose a tax at the 
production stage and how the finance 
can come to the States: that is the 
crux of the question. It is not that 
sales-tax is a very welcome measure. 
I would like to know from the Finance 
Minister what was the decision taken 
in the last Chief Ministers' Confer- 
ence about this. Was any decision 
taken that the sales-tax will be abo- 
lished and tax at the production stage 
will be levied. Here we have to 
forget our political differences. We 
have to think for the welfare of the 
nation as a whole and see that the 
people in general will be benefited. 
But at the same time the States 
must get their shares very quickly 
to avoid deficit budgets. We must all 
put our heads together and solve this, 
problem. - <    j'jj| 

Then, the most important point to- 
day, Madam, is that in spite of every- 
thing India is marching ahead. We 
are the largest democratic country in 
the world. The fissiparious and seces- 
sionist tendencies must be criticized 
by everyone. We are crying for agri- 
culturists. We are crying for more 
irrigation. If Bhakra Nangal could 
be breached three or four times, it is 
unfortunate. It is not only the people 
who suffer, but it is the poor farmers 
who suffer. Under all circumstances, 
these things must be condemned by 
every section of the people. We 
should adopt a very rational and 
national approach. We must have a 
national concensus on these points so 
that it can bring much better re- 
sults. I am concluding. I do not want 
to take much of your time. I stand 
to support this Appropriation Bill. I 
hope that a new thought and a new 
dynamism would come in our finan- 
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SHRI JAGESH DESAI (Maha- 
rashtra): Madam, I am on a 
point of order. This relates to a 
State subject and it has no relavance 
to the Bill under discussion. 
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PROF. C. LAKSHMANNA (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, while 
I stand to speak today, 1 would like to 
do so on three general issues and two or 
three particular issues. Sir, the progress 
of any country could be measured in 
terms of the achievements in banishing 
poverty, in removing unemployment and 
in raising the literacy levels. If we look at 
these three important issues, we find that 
during the last three years itself there has 
been a slide-down below. Instead of imp- 
roving the situation, there has been a con- 
tinuous decline in all these three respects, 
and there too in the first case there is a 
very anomalous situation. For 2,400 calor- 
ies in rural area, we estimated that Rs. 
65 per capita income £er month is needed; 
and for urban area for 2,100 calories we 
require Rs. 75. This is what we have de- 
fined as the poverty line. And if we con- 
vert this into per capita income per ann- 
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um, it comes to Rs. 780 in the case of 
rural areas, Rs. 900 in the case of urban 
areas. 

Mr. Vice-Chairman, Sir, the per capita 
income of the country as a whole in 1981- 
82 was Rs. 1,758. In 1982-83 there has 
been a slight increase, but those who 
iiave been below the poverty line have re- 
mained stationary if not increased. Whal 
•does it mean? It means, if we take 50 per 
cent of population and multiply by Rs. 
780 as the per capita income to be at the 
poverty line, the rest of the income minus 
this has been with the other 50 per cent 
of the population. If we take those fam- 
ilies which are just above the poverty line 
but which are below or near the subsisten- 
ce level, we find the entire income is in 
the hands of a few people. Therefore, 
instead of banishing poverty in this coun- 
try, what we have been doing over the last 
three or four years, leaving aside what 
has been done previously and before 
that, is only to increase the gap 
between the haves and the have nots, 
the rich and the poor, strengthening the 
hands of the rich to become richer. This 
is the progress we have made so far as 
poverty is concerned. That means we are 
still at the same level of poverty. And 
whatever little has been added by way of 
additional income to the per capita in- 
come calculations of the country has gone 
to the pockets of the rich people, espec- 
ially those who are having control over 
ithe means of production in an askewed 
manner. Therefore, I do not think the 
Union Government has got any legitimate 
right or pride to say that they have been 
doing all that has been possible. What they 
have been doing is to enrich the rich 
people, and perhaps enrich their own 
opportunities. But that is a different mat- 
ter. 

Then we come to the unemployment sit- 
uation. But before that, I would like to 
tell you the position with regard to the 
price index. We can take the general price 
index and food price index. I am deliber- 
ately taking these two. In 1980, the gen- 
eral price index was 197.4; in 1981, 224.7; 
in 1982, 231.1; and in 1983, up to May, 
it was 257.7.   But, as per the answer gi- 
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ven to a question by the Finance Ministry, 
it was 319.6 in 1983 and in 1984 on 7th 
July it stood as 338.0. Compared to this, tho 
food price index in 1980 is 198.1; 
4 P.M. in  1981,  277.0; in  1982, 237.4; in 
1983, 237.4; and 259.7 as in May, 
1984. If we look at these two prices indices, 
the general price index and the food price 
index, the food prices have been slightly 
more than the general prices. What does 
it mean? It means a greater share of Ihe 
commodities which have to be consumed by 
the people are in the higher   price   index. 
Therefore, even from this count,  we can 
clearly conclude that the country has not 
moved towards giving better food and con- 
sumer facilities. Instead of that, perhaps, we 
are moving towards  luxury  items where 
the prices might have been controlled be- 
cause it is profitable, perhaps, for      the 
Union Government to control the prices. 
So, in this way, Sir, either we look at the 
poverty line and the per capita income or 
we look at the price indices either of the 
general, price  or of the food price.      it 
clearly demonstrates that this Government 
during the last four years of its resurr- 
ection when it came with a slogan that it 
would be a functioning Government, that 
it would be a working Government, this 
is the way in which it has been working. 
It has been working towards benefit, bene- 
volence of those who matter, who matter 
in votes. 

Coming to the unemployment position, 
Sir, the unemployment position has been 
equally alarming. In 1980 it was 15,317, 
000. In 1981 it was 16,854,000. In 1982, 
18,646,000; in 1983, 21,068,000. Sir, 
these are the unemployment figures. It is 
in crores only. This is the problem about 
it. Therefore, Sir,, the unemployment ha.s 
been going up, and the unemployment es- 
pecially in the field of educated unemp- 
loyment is going up. It is not good for 
the health of any country. 

Sir, the question is, there has been acc- 
elerated unemployment among the educa- 
ted youth because we have inherited a very 
outmoded educational system. If this 
statement is made by the Union Govern- 
ment. I am prepared to accept it. But my 
only   question   is:   Having   accepted   that 
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we have inherited an outmoded, useless 
educational system, what efforts haw 
made? Even in the year 1984 we have 
been still taltang of Vocationalisation of 
education. No effort has been maOe. Il has 
been discussed by the Education Ministers, 
by the Education Secretaries, at every le- 
vel, but no concrete shape is coming about. 
Therefore, Sir, if the unemployment is 
going up both among the educated and the 
uneducated and if we also take the dis- 
guised unemployment in the rural areas, I 
think the position is alarming to say the 
least, the positon is very dangerous to say 
the least. 

If such an economy and if such a posi- 
tion does not lead to what we want to 
condemn as terrorists, condemn as revolu- 
tionaries, condemn as X or Y or Z, in 
different names, what else will it lead to? 
What is that we are doing? Therefore, Sir, 
if those tendencies are apparent in the 
country, the blame should squarely rest 
with those who have been in power for 
such long period except for an interlude. 

Sir, from this point of view, I expected 
each budget, each Appropriation Bill to 
make a small effort in the direction of 
reducing the poverty, eliminating the un- 
employment. Sir, what has been done? 
From the allocations in the Appropriation 
Bill itself it does not appear that we are 
doing anything in that direction. 

Then, Sir, about the illiteracy. I will 
talk about the illiteracy levels rather than 
talking about the literacy levels. The lit- 
eracy level is 36.23 per cent, hence the 
illiteracy level may be 63.77 per cent. So, 
in a country which has to be put on the 
path of development and in which the 
people have to participate in the develop- 
mental activities of the country, you can- 
not expect people who are illiterate to the 
extent of 63.77 per cent to do effectively. 
But neither the adult education program- 
mes nor the non-formal education prog- 
rammes have been making any dent in this 
country. We did not even have any effort 
made in the appropriation Bills or in the 
general  budgets to increase the  amounts 

towards education whereas we have in- 
creased the amounts only in the direction 
of something else, which is a useless ex- 
penditure. 

THE VICE-CHAIRMAN SHRI SAN- 
TOSH KUMAR SAHU: Please conclude 
now. 

PROF. C. LAKSHMANNA: I will be 
very brief. Then, as I said in the begin- 
ning itself, I touched upon three import- 
ant issues which are of general nature. 
But I will now come to my own State, 
Andhra Pradesh. How it has been grossly 
neglected? Sir, due to the mistake, I 
would like to add the word mistake in 
quotes either of the Union Government or 
of the Eighth Finance Commission, a com- 
mission report which was supposed to be 
submitted in November, 1983 was post- 
poned and postponed and postponed. It 
was submitted two months after the Un- 
ion Budget was presented to both Houses 
of Parliament. Now, as a result what has 
happened? One of the important recom- 
mendations, it is not my statement, but it 
is the statement given by one of the lear- 
ned, important and respected elders from 
the Congress (I) party in the Lok Sabha, 
who himself headed the Sixth Finance Com- 
mission, that it is very harsh on the part 
of the Union Government to postpone the 
application of the recommendations of the 
Eighth Finance Commission for the cur- 
rent year, viz., 1984-85. On the other 
hand, it says that it will be applicable from 
the next financial year, i.e. 1985-86. As a 
result what is happening? About Rs. 2.000 
crores have been denied from the Centre 
to the States. Out of which in the existing 
budget about Rs. 500 crores have beerr 
allocated. What happened to the remaining 
Rs. 1500 crores? Merely because you want 
to take recourse, you want to take a sort of 
escape and then appropriate for yourself. 
What has been the legitimate share of ther 
States to the extent of Rs. 1500 crores? 
Therefore. Sir, I request the Union Minis- 
ter of Finance even now to make efforts 
to see that what is legitimately due to the 
States is given and the Eighth Finance 
Commision recommendations are imple- 
mented from this current year itself. Sir. 
if it is not done what is the loss for the 
Government of Andhra Pradesh? As per 
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the   interim  report  and  the  final  Eighth 
Finance Commission report, there will    be 
a difference  of  Rs.   120.61  crores which 
will not come to Andhra Pradesh which  ' 
should have come otherwise. Sir, especia- 
lly in the case of income-tax we will be 
having less by 2.02. In the case of addition- 
al union excise duties Rs. 31.82 crores. In 
the case of additional excise duties 0.32. In 
the case of grant in lieu of tax on railway 
passenger fares Rs. 5.68 crores. The upgra- 
dation grants Rs. 16.30 crores and debt re- 
lief Rs. 40 crores and margin money Rs. 
24.04 crores. Out of which, Rs. 12.25 crores 
should be shown as part of central bud- 
get.  That  means Andhra Pradesh  which 
has launched very important welfare pro- 
grammes for the well-being of the common 
man whose income is less than Rs. 6,000 
a year, because of these welfare scheme, 
we could have made much more useful. 
But unfortunately the Union Government 
has started fit to appropriate      and take 
away  from  the  legitimate  share  of  An- 
dhra Pradesh or sum of Rs. 120.61 crores. 
Sir, as a result of which what happens in 
the upgradation of standards of administ- 
ration, we would have got this year Rs. 
16.30 crores. Out of these upgradation sums 
Sir,  what  is   important  is  that   a  major 
share would have come to education as 
many as Rs. 7 crores. Sir, as I was men- 
tioning earlier, namely Andhra      Pradesh 
has been one of the few States in    the 
country which has really gone into      the 
vocational education. If only we had Rs. 7 
crores what we intended to give as voca- 
tional education  would  have been  made 
more  meaningful  and  significant  for the 
people of Andhra Pradesh. 

THE VICE-CHAIRMAN (SHRI SAN- 
TOSH KUMAR SAHU): Please conclude. 

PROF. C. LAKSHMANNA: I am about 
to conclude. But as a result of the way 
in which the Union Government has tried 
to assert, tried to appropriate and tried to 
take away the legitimate money of An- 
dhra Pradesh, the state has been put to 
difficulties. On the one hand, the Union 
Government will continuously make efforts 
to see that all the obstacles are created. 

On the other hand, the Congress CI) friends 
from the State will say that the Telugu 
Desam Government is not doing anything. 
This is the type of logic, this is the type 
of reasoning that we have, and this is the 
state  of  affairs  in  which  we  are  living. 
Therefore, I appeal to the Union Finance 
Minister  to  kindly  reconsider the  matter 
and make the recommendations of      thi 
Eighth Finance    Commission     applicable 
from the current year and, if necessary, to 
bring forth another Appropriation Bill to 
meet   such   additional   expenditure   which 
perhaps has to be met from the Contingen- 
cy Fund. etc.. so that the States will be 
able to make progress, will be able to be- 
come real partners in the development acti- 
vities, in the development process. Thereby 
the Union Government would be helping 
the State Governments and in the process 
would be helping the development process 
as a whole.   Thank you. 
SHRI AMARPROSAD CHAKRABOR- 
TY   (West   Bengal):   Mr.   Vice-Chairman. 
Sir, whichever way we discuss it or make 
our comments, the way the administration 
is being run, the way this Government is 
running the administration for the last 37 
years, in every sphere, education, industry, 
energy and so on. whichever way we go. 
Sir, we find that we are going in comp- 
lete darkness. We have heard many lofty 
words regarding socialism. We have be?a 
told of different kinds of socialism at diff- 
erent times, from Nehru to Tndira.    But 
what is the position today? You look at 
the different      development    programmes. 
You look at the industry and its develop- 
ment. Everywhere either it is running in 
loss or you are taking over the companies 
and   also  incurring  heavy  losses  without 
making any progress or raising the condi- 
tion of living of the general people, Or it 
has been developed in such a way    that 
only a few persons have amassed wealth 
beyond  imagination.   On  the  other  hand 
the majority of the people are becoming 
poorer and poorer. Of course, Mrs Gandhi 
in her speech recently said that they have 
raised about 12 per cent of the population 
above the poverty-line. But actually people 
are growing poorer day by day and money 
is losing its value and there is no progress 
at all, though under the jugglery of   tbe 
bureaucratic machinery and under the jug- 
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glery of your statistics, you are trying to 
show that there has been progress. So we 
bluff the people, we misguide the people, 
without giving them the real picture. Sir, 
regarding development, today also there is 
a Bill for the taking over of the Hooghly 
Docking and Engineering Company. This is 
only one example. This company has been 
there since the time of the Britishers and it 
is such an established company. The wor- 
kers there and the management had been 
running it in such a way that it rose to a 
very established position. But as soon as 
the Government's intervention came and 
as soou as it has been taken over, now it 
is running in loss. Not only that. They are 
bringing forward a Bill for its acquisition. 
Wherever they have made acquisition you 
Inow the fate; the fate is the same. As a 
consequence the loss is running into crores 
and crores of rupees. In the Question 
Hour this morning you have seen the fate 
of the steel industry. You are trying to 
make up the losses by increasing rates. 
No. The situation wiH never improve like 
that. It only worsens. It, therefore, natur- 
ally affects the general public. This is 
ihe situation practically for the last 37 
years. And what more? Wherever people 
bave elected governments other than what 
is under the canopy of Mrs. Indira Gandhi, 
they are being treated in a different way 
and they are being deprived of their legi- 
timate demands and' their legitimate help. 
They are  being denied their     legitimate 
quota of money for the development of 
industry.   This Government is doing   the 
greatest harm to the people. Take West 
Bengal or Orissa or Bihar or all the east- 
ern States. What is the position there? 
Crores and crores of rupees are being spent 
r>y this Government through its different 
financial institutions elsewhere. But a par- 
ticular area is being denied its rightful due 
in the eastern region- especially West Ben- 

gal, Tripura, Assam, Orissa, Bihar, Aruna- 
chal, Mizoram. In all these provinces there 
is no development of industry, no distri- 
bution of money, no distribution of Gov- 
ernment "assistance. What happened re- 
cently? I can give you one instance of 
the petro-chemical complex. I met myself 
Mr. Venkataraman who is proposed to be 
our new Chairman, when he was Finance 
Minister. Since long, long ago, we are 
expecting that petro-chemical complex at 
Haldia will be given assistance by the 
Central Government. When a demand was 
mude for Rs. 400 crores, you have said, 
no, we are not going to give you. But, on 
the contrary, in the western region—you 
will excuse me; I do not mean to speak in 
parochial terms—in Gujarat you are 
starting a petro-chemical industry at an 
expense of Rs. 1200 crores. This is tlie 
sort of discrimination, this is the sort of 
maladjustment, you are meeting out to 
the eastern region motivatedly because 
the people in the eastern region have 
elected different governments, they hava 
elected in West Bengal a progressive gov- 
ernment. This Government is helping 
those zones which help them with power, 
where there is the Congress-I Govern- 
ment. They are not helping those regions 
which really need help for development 
and growth. You can see West Bengal. 
We have a left-front government there. 
You are not giving us any help. The 
people there are with us but then you are 
indirectly harming us by not giving ?ny 
Central assistance for the growth of in- 
dustry. Not only in the case of the petro- 
chemical complex. Take the case of elec- 
tronics. It is you who allowed it; the 
complex has been constructed and even 
the machinery has brought in. At the last 
moment you are saying, no, it is in a fron- 
tier State, therefore, electronics industry 
cannot be established there. And yet you 
are doing just the same thing in Raja- 
sthan. If electronics cannot be developed 
in West Bengal, how can it be done in 
Rajasthan? Rajasthan is also a frontier 
Slate.    How can you do it there? 

In these days even New Delhi is on 
the frontier. Every State is a frontier 
State. So, you are bluffing the people and 
cheating the people. 
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You are not going to implement the 
Eighth Finance Commission's recommen- 
dations this year. On the one hand yon 
are criticising that our finances are not in 
good shape. On the other you are not 
giving us pur dues. Speaking about our 
finances, we have helped our teaching 
cqmmunity; we gave increments to our 
employees. But you are indirectly robb- 
ing us of our legitimate dues by not im- 
plementing the Finance Commission's re- 
commendations. Thereby we are going 
to lose by more than Rs. 300 crores. You 
are robbing the States to the tune of 
Rs. 2,000 crores. Now you want us to 
give you money from the Consolidated 
Fund. But what are you doing? You 
deprive some States of their dues. You 
are trying to topple them as you have 
done in the case of Jammu and Kashmir. 
Now you are trying your best to topple 
the Government in Karnataka... 

AN HON'BLE MEMBER : And West 
Bengal. €& 

SHRI AMARPROSAD CHAKRA- 
BORTY : Not in West Bengal because 
there is no question of purchase or sale 
of MLAs in West Bengal. 

What shall I say? everywhere you find 
only poverty and frustration. A few fami- 
lies are controlling the entire      country's 
assets. This is your socialism. This is Indira 
Socialism. Birlas started their business with 
Rs.  17  crores.    Now they    have    assets 
worth over Rs. 2,000 crores.   The same is 
the case with Tatas, Lala   Charatram   or 
Thapar or Goenka.   These are the people 
who are ruling the country through you. 
Government is not ruling.    These people 
are ruling through    Indira.    People    are 
agitated over this.    There is no industrial 
growth  in the  entire  eastern  sector?    In 
Orissa is  there  any    industrial    growth? 
In Bihar is there any industrial    develop- 
ment?    You have the    army  with    you. 
And you suppress people with your Army. 
This is  what you  are doing everywhere. 
For    whose interest?    Not for    the peo- 
ple's interest.    Not for    the    interest    of 
the general public.   For a few people and 
for your leader Mrs. Indira Gandhi, you 
are doing it.   This is the position.  Crores 
of rupees you are giving from the Conso- 
lidated Fund.    No    amount    should    ba 
given for this mal-administration and for 

your an'i-democratK ind for    your 
authoritarian rule. No amount should be 
given for this Government. 

SHRI  GHULAM   RASOOL    MATTO 
(Jammu and Kashmir): Thank you 
very much for giving me an opportunity 
to  speak  on  this  Appropriation  Bill. 

Sir, it is only about two months back 
or three months back that the Budget was 
passed and the fourth Appropriation Bill 
has been presented to us now. Now, to 
my mind, this Appropriation Bill rep- 
resents the total expenditure that we we-e 
having in 1950. Either this is lack of 
planning or lack of budgeting. I would 
like to know why, within a period 
three months, this fourth Appropriation 
Bill has come. 

Now, Sir, I would confine myself to 
certain observations with regard to the 
appropriations now being sought. Against 
item No. 11, the amount shown is sixty 
lakhs as Revenue and the Capital is shown 
as Rs. 12.75 crores, and it is under the 
head, "Foreign Trade and Export Pro- 
duction ". 1 suppose it should be "Export 
promotion" and not "Export production" 
and I would like to be enlightened on this 
point and I would like to know whether 
it is export production or export promo- 
tion. 

Sir, with regard to textiles, handlooms 
and handicrafts, I would like to state 
that under the present provisions, in ihe 
entire country, Janata doth is being sold 
and this janata cloth is exclusively of cot- 
ton. But a very large population of our 
country is living in those areas which are 
hilly areas and where woollen clothes are 
to be used even for twelve months in 
a year. In certain parts of Jammu and 
Kashmir, woollen clothes are to be used 
in certain areas and are used throughout 
the year. I would like to demand that 
wherever there is the janata cloth schem-' 
in the cotton sector, there should also be 
a janata cloth scheme in the woollen sec- 
tor also so that the poorer people could 
be benefited through this scheme because 
it has to be subsidized and this subsidy 
provision should be there with regard to 
the woolen sector also. 
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Then, Sir, there is a provision of Rs. 
13 crores for the development of power in 
Jhis Bill. But, unfortunately, the pace of 
development of power in Jammu and 
Kashmir, which has a potential of produc- 
ing about 13,000 MW of power, seems to 
be very slow. For the Dal Husti project, 
the provision is very small and even if 
this pace is continued, it will take an- 
other fifty years for the project to come 
up. Now, there is another project which 
has to come up and it is the Uri Project 
about which I have been repeatedly men- 
tioning in this House and no provision 
seems  to  have  been  made  for this  Uri 
project in this Appropriation Bill. 

• 

Then, Sir, for the development of non- 
conventional sources of energy, a provi- 
sion of Rs. 14.75 crores has been made. 
To my mind, it appears, unless the 
Minister clarifies it, that the thrust is on 
solar energy. There are a large num- 
ber of places in our country where sun- 
light is not there even for the entire year 
or at least for six to eight months in a 
year. Something has to be done for pro- 
ducing energy on a non-conventional basis 
where solar energy is not possible and a 
provision should be made for that too. 

Then, Sir, we are required to pass an 
appropriation of Rs. 54.75 crores for cur- 
rency and coinage. Everybody knows 
here what the situation is which prevail- 
ing in the country now because of the 
shortage of coins. This matter has been 
brought up in the House several times for 
"the past two years and no change in the 
situation is perceptible. Today also I 
faced this problem. I had to come by an 
auto-rickshaw and I had to forego fifty 
paise because the driver did not have 
change nor did I have. No doubt, we 
must be doing something. But there must 
be some perceptible change in the situa- 
tion so far as coin shortage is concerned. 

And the second point is, at least in 
Kashmir I have not seen any new cur- 
rency note for the last two years. In 
reply to a question which I put to the 
hon. Finance Minister— I am confining 
myself only to the factual things today; 
f am not talking politics... 

THE VICE-CHAIRMAN (SHRI SAN- 
TOSH KUMAR SAHU) : Your time is 
up. 

SHRI GHULAM RASOOL MATTO: 
In reply to the question—I have got it 
and I was taken by surprise—the Finance 
Ministry stated that the Reserve Bank had 
Indented some quantity three to four 
years back for being produced in the 
Nasik Printing Press and almost 90 per 
cent of the indenting by the Reserve 
Bank—I am not talking of the requirement 
but I am talking of the indenting by the 
Reserve Bank—was being met by the 
Nasik press, and the figures for the last 
two years have gone down to 35 to 40 
per cent of the indenting by the Reserve 
Bank. At least the Reserve Bank knows 
the requirement of the country. (Time 
bell rings) 

I would like to take one or two minutes 
I more, since you are asking me to sit 
down. There has been an appropriation 
for Rs. 23 crores and Rs. 30 crores, that 
is, Rs. 53 crores, for the industry. I have 
been talking and talking and talking for 
the last two years, but nobody is going 
to listen to me. Mr. Minister, Rs. 36,000 
crores are invested in the public sector 
and out of that only Rs. 3, 4 or 5 
crores are invested in Jammu and Kash- 
mir. I have been saying that you should 
set up some industry in the public sector 
in Jammu and Kashmir. In Jammu you 
can set up even large-scale or medium- 
scale industry, and in Kashmir also. But 
nobody listens to us and no appropriation 
seems to have been made in the Second 
Appropriation Bill also about the provision 
for this. At least electronic industries 
can be set up, or drug industries can be 
set up in Kashmir. So for God's sake, 
try to understand us. This is our money. 
This is the money of the entire country. 
Out of Rs. 36,000 crores, Jammu and 
Kashmir is getting Rs. 6 crores. {Inter- 
ruptions) I am talking of investment !o 
the public sector. I say, Sir, that this is 
not good for the country. 

Sir, I have many other points to make. 
I won't say anything about the toppling 
game in Jammu and Kashmir. That is 
fait accompli, and that we have discussed 
the  other  day.    But  with regard  to  the 
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preservation of democracy I would only 
bring it to the notice of the Minister that 
after having succeeded in toppling the 
Farooq Abdullah Ministry even a sem- 
blance of democracy was not left in elect- 
ing the Speaker and the Deputy Speaker. 
Even if their own man was to be elected 
ihe Speaker* their own man was to be 
elected as the Deputy Speaker, then the 
norms prescribed under article 8 and 9 
of the Rules of Procedure, under articles 
215, 216, 217 and 218 of the Rules of 
Procedure should have been adopted. 
This is a matter in which the Central Gov- 
ernment has to intervene. Yet such un- 
democratic methods have been... {Inter- 
ruptions) 

These are my observations. 

THE VICE-CHAIRMAN (SHRI SAN- 
TOSH KUMAR SAHU) : The Minister 
"will please reply. 

SHRI S. M. KRISHNA : Sir, let me 
start by thanking all the Members who 
have participated in the discussion on the 
Appropriation Bill and Supplementary 
Demands for Grants. 

Various issues which may not directly 
have a bearing on the Ministry of 
Finance been talked about. Let me assure 
them that each one of them, the salient 
points which have been made, whether it 
is about the sick industries or about 
power generation or about adult literacy 
or about anti-poverty programmes and 
various other things—it will be my en- 
deavour to pass them to the appropriate 
administrative Ministry so that there could 
be a follow-up from their side. 

Supplementary Demands for Grants is 
not an unusual phenomenon. Over a 
period of time, almost every year, there 
have been a couple of Supplementary De- 
mands for Grants which have been pre- 
sented to both the Houses of Parliament 
and which have been approved by both 
the Houses of Parliament in the past. So, 
we are not making any major departure 
from some kind of a convention. 

Some Members did raise objection that 
so soon and closely following the passage 
of the Budget by both the Houses of 
Parliament,  another set of supplementar- 

ies had to be presented. Sir, the debate 
itself has not touched upon many basic 
issues that confront out economy. Well, 
Sir, so many points were raised and one 
of them is that we did not win any gold 
medal in the Los Angeles Olympics. I 
plead guilty that we as a nation could 
not win any gold medal in the Los 
Angeles Olympics.    I    hope    that P.    T. 
Usha  who  is  still    running ...........    (Inter- 
ruptions) Even that is over. I have no 
further explanation to offer. I thought 
that I would have some kind of an ex- 
planation to offer to the House. 

An uncharitable accusation,   if I   may 
say so, was made that in    the    last    30 
years nothing has been    done    and    the 
trials  and tribulations  of  the people  are 
getting  multiplied   and   compounded,  and 
so on and so forth.   We have repreatediy 
thrown  back figures as they throw back 
figures at us quoting from either the Eco- 
nomic  Survey  or  tbe  various  books  of 
statistics which the Government of India 
has put out and they are never tired of 
pointing  to  these  statistics.     One    parti- 
cular statistics is about the percentage of 
people below the poverty line and we pre- 
sent to them the Approach Paper to the 
Seventh Five Year Plan where we project 
the  percentage of people who are below 
the poverty line at the end of the Sixth 
Five Year  Plan  and  what it is that we 
aim at during the course of the Seventh 
Five Year Plan  regarding the percentage 
of  people who would be  brought  above 
the poverty line.    This is a debate which 
will  go on.    This  is a  continuing thing. 
The   question   that  we  have  to  pose  to 
ourselves and then to find an answer is 
whether the basic infra-structure    for    a 
major break-through, whether it is in the 
agricultural sector or in the industrial sec- 
tor, has been laid in the last 30 years.   I 
can say without any hesitation and on the 
basis   of  certain  proclamations  made  r-y 
the present Government or on the basis 
of pronouncements in    international    or- 
ganisations which are being made by such, 
of those countries which    are    not    too 
' favourable towards the emergence a strong 
India and according to their assessment, 
it has been made very clear and a mes- 
sage  has  gone  around  the    world    that 
India is a country    which   has   become 
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[Shri S. M. Krishna] 
strong and that it is a country which has 
to be watched in the years to come. That 
is not a statement which is being made 
by me. Now, take the credit-worthiness 
of India among the comity of nations. 

There are nations and nations which go 
before the IMF, which go before the 
World Bank, which go before various 
other financing agencies in the world. 
Now, what is India's credit-worthiness as 
compared to other developing countries 
who are also trying to make a major 
breakthrough for existence? Our credit- 
worthiness today, Sir, thanks to this Gov- 
ernment which has given the right lead, 
right direction and the right momentum, 
is one of the highest in the world. 

SHRl PARVATHANENI UPENDRA 
(Andhra Pradesh): Rs. 25,000 crores. 

SHRI S. M. KRISHNA : I am talk- 
ing of our creditworthiness, the capacity 
of the country to pay back whatever we 
have taken. And this fact cannot be re- 
butted. 

Now, Sir, some hon. Memoer posed 
the question about dollar, I think, our 
friend from the Janata Party asked about 
it. Sir, the dollar is becoming strong. 
And undisputably, thanks to the conser- 
vative policies pursued by President 
Reagon in his own country, the dollar is 
becoming strong. If it is becoming strong 
against rupee, it is also becoming strong 
against sterling. It is also becoming 
strong against yen, it is also becoming 
strong against mark, it is also becoming 
strong against franc. So, let us try to 
compare between two comparables and 
not between two incomparables. So, to 
say that as against the dollar, the rupee 
is crumbling—as against the dollar, even 
gold is crumbling—certainly would not be 
an argument. This certainly would not be 
an argument to attack this Government. 

Now, take every facet of our economy, 
whether it is foodgrains production or 
crude oil production. The Members who 
have participated in the discussion from 
this side have drawn the attention to the 
foodgrains production, crude oil produc- 
tion, electricity generation, coal and ce- 
ment as compared to the previous years, 

in the last ten or 20 years. You take tht 
last ten years. or 20 years. Let us make, 
an assessment. Let us make a compara- 
tive table and try to find out the position. 
You find that there has been an apprecia- 
ble increase in terms of production. But 
again there is unemployment. Well, if the 
population is growing, naturally, as a 
corollary to the growth in population, un- 
employment also has to grow. Now, in 
this, we have made some provision.... 
(Interruption) I do not say that it is going 
to be proportionate. As and when the 
population grows, if there is certain rate 
of unemployment, that automatically grows 
along with the population. 

PROF. C. LAKSHMANNA: Is it more 
than that? I am just asking whether it is 
only just an increment resulting in the 
increase in population or it is more than 
that. 

SHRI S. M. KRISHNA: Sir, I concede 
the economists' right to have the ultimate 
say in this matter. And he is one of our 
economist Members. So, I concede his. 
right to have the final say. But the limited 
point that I am trying to make to this 
House is that there is unemployment. And 
there is growth of population. The popul- 
ation grows. So, unemployment also to 
grow. And this is the simple economies. 
which I am trying to present to the House. 

Sir, some hon. Members did draw the 
attention of the House to the energy as- 
pect of it. The last speaker, hon. Mr. 
Matto did refer to it. And one hon. Mem- 
ber from this side of the House did refer 
1 to the availability of power for 12 hours 
a day. And a serious exception was taken 
by an hon. Member speaking from that 
side. Sir, now the country has to think in 
terms of finding out alternate sources of 
energy. Bio-gas, solar energy, and various 
other things have got to be explored by 
our scientists. And in this Appropriation 
Bill, Sir, as you know, we have made 
enough provision for such innovative and 
alternate sources of energy being given a 
big boost. About the self-employment sc- 
heme, the House may recall that on the 
15th of August, 19&3, Prime Minister made 
a statement, a policy pronouncement, that 
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about 2-112 lakh educated unemployed 
will be provided opportunities for self- 
employment, and we- had to follow it up 
by drawing up a blueprint and we had to 
implement that policy. So, we are provi- 
ding Rs. 150 crores in this Appropriation 
Bill in order to meet our commitment for 
this particular employment-oriented prog- 
ramme, which is a national programme and 
which has been very well received by every 
State Government and also by those who 
are looking out for some kind of a break- 
through in life. 

We also have provided amounts for ta- 
king over of industries which are chroni- 
cally sick, particularly from certain parts 
of the country, like the eastern part. We 
have provided for compensation and we 
have provided for taking over of the 
shares. 

Certain points were made by Prof. Lak- 
shmanna about the Finance Commission's 
Report and the possible repercussions of 
the report. Sir, the other House is discus- 
sing the report of the      Eighth    Finance 
Commission and I feel that this House also 
will have the oportunity of discusing the 
Eighth Finance Commission's Report and 
I am sure the points can be made at that 
point of time. 

Now, a point was also made by an hon. 
Member about the price situation and 
inflation. No Government can be comp- 
lacent. We have got to keep a watch on 
the behaviour of prices, particularly during 
this season. This season, particularly the 
months of July, August and September are 
the months which do create considerable 
concern in the Finance Ministry circles, 
particularly on the behaviour of priceline. 
I can assure the House that it will be the 
endeavour of the Finance Ministry and 
the Government to see that the priceline 
is checkmated with a continuous vigil and 
watch which is being kept. 

Mr. Mishra of the CPI grudgingly ack- 
nowledged the various strides that we as 
a country have made and he did mention 
about the banks. One or two other Mem- 
bers have also mentioned about the banks. 
Sir, the banking facilities which were the 
preserve of a small elite in the    society, 

nave now been so vastly enlarged in the 
last 13-14 years that today we have more 
than 40 thousand branches, and about 50 
per cent of them are located in rural 
areas, and local artisans, the local agri- 
cultural labour and various other vulner- 
able sections of society have the' advaa- 
tage of going to the banks. 

Serious exception was taken about T.V., 
enlargement of T. V. facility. This Gov- 
ernment does not believe that the T.V. 
must be concentrated only in big cities 
like Delhi, Bombay, Madras. Bangalore 
etc. and we would like to. take this enter- 
tainment electronics inTO the villages and 
to the hamlets, and that is the thrust of 
the Government that we would like to 
convert the T.V. as an instrument to edu- 
cate the people on what is happening in 
the country. We would also like to use 
television as a media so as to drive home 
the points to ali the citizens of the coun- 
try and what the country can do for tbe 
citizens, and various other things. I do not 
see any reason why there should be any 
objection in enlargement of T.V. facilities. 
There are now community centres be- 
coming a very big atraction in the villages. 
People gather together and since they can- 
not afford to pay so much money for seeing 
films in a cinema house, they can very 
well have some entertainment in their own 
villages and in their own hamlets' 

Sir, these are some of the points which 
have been made and I commend the App- 
ropriation Bill for acceptance by the 
House. 

THE VICE-CHAIRMAN (SHRI SAN- 
TOSH KUMAR SAHU): The question is: 

"That the Bill to authorise payment 
and appropriation of certain further sums 
from and out of the Consolidated Fund 
of India for the services of the finan- 
cial year 1984-85, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 
THE VICE-CHAIRMAN (SHRI SAN- 

TOSH KUMAR SAHU): We shall now 
take up the clause-by-clause consideration 
of the Bill. 
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Clause 2 and 3 were added to the Bill. 
The Schedule was added to the Bill. 
Clause 1, the Enacting Formula and the 
Title were added to the Bill. 
SHRI S. M. KRISHNA:  Sir, I beg Io 

move: 
"that the Bill be returned" 

The question was put and   the    motion 
was adopted. 

I. STATUTORYRESOLUTION DIS AP-* 
PROVING TOE HOOGHLY DOCK- 

ING AND ENGINEERING COM- 
PANY LIMITED (ACQUISITION 
AND TRANSFER OF UNDERTA- 
KINGS) ORDINANCE, 1984 (No. 

7 OF 1984) 
IL THE HOOGHLY DOCKING AND 
ENGINEERING COMPANY LIMI- 
TED (ACQUISTION AND TRANS- 

FER OF UNDERTAKINGS) BILL, 1984. 

SHRI ASHWANI KUMAR (Bihar): Mr. 
"Vice-Chairman, Sir, I beg to move: 

"That this House disapproves of the 
Hooghly Docking and Engineering Com- 
pany Limited (Acquisition and Trans- 
fer of Undertakings) Ordinance, 1984, 
No. 7 of 1984) promulgated by the 
President on the 28th June, 1984." 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI PAT- 
TABHI RAMA RAO): Mr. Vice-Chair- 
man. Sir, I beg to move: 

"That the Bill to provide for the 
acquisition and transfer of undertakings 
of the Hooghly Docking and Engineer- 
ing Company Limited with a view to 
•securing the better utilisation of the av- 
ailable infrastructure thereof, to mod- 
ernise and increase the capacity for 
ship-building and ship repairing so as 
to reduce the import of ships, vessels 
and craft and to augment the produc- 
tion, of grey iron, non-ferrous and alloy 
costings by the said undertakings so 
as  to  subserve  the interests  of      thei 

general public by ensuring the continuec 
suply of the said articles which are ess 
ential to the needs of the economy ol 
the country, and for matters connecte 
therewith and incidental thereto, as pas- 
sed by the Lok Sabha, be taken into 
consideration." 

The questions were pioposed. 

SHRI DIPEN GHOSH (West Bengal): 
Mr. Vice-Chairman, Sir, though it is the 
practice of the present Government at the 
Centre to promulgate Ordinances on var- 
ious isues just on the eve of Parliament 
Sessions .......... 

 

 

SHRI DIPEN GHOSH: You just listen, 
you should have patience. There is another 
Resolution which I have to oppose first 
and then I am to come to this. 

The move which has been made by the 
Government of India in nationalising the 
Hooghly Docking and Engineering Com- 
pany Limited is a welcome move and while 
welcoming this move I must say certain 
things about the sickness of the indust- 
ries which is prevailing at the time. 

Sir, you know that our industries get 
sick but the industrialists get very much 
healthy. The two units of the Hooghly 
Docking, where about 2500 workers are 
working, faced various difficulties because 
of the sickness which afflicted this partica- 
lar industry. Though this industry was 
being run by IRCl since 1973 the situa- 
tion did not improve. There was no reno- 
vation of machinery, the potential of the 
factory was not fully utilised and what is 
worse is that the management, particularly 

SHRI DIPEN GHOSH: I do admit Mr. 
Yadav. You are a senior Member and 
senior to me but, at least, I know ....................  


